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UNITED NATIONS CONVENTION ON THE LIABILITY OF
OPERATORS OF TRANSPORT TERMINALS IN INTERNATIONAL TRADE

PREAMBLE

THE CONTRACTING STATES:

REAFFIRMING TEEIR CONVICTION that the progressive harmonization and
unification of intermationsl trade law, in reducing or removing legal obstacles to
the flow of internmational trade, especially those affecting the developing
countries, would significantly contribute to universal economic co-operation among
all States on a basis of equality, equity and common Iinterest and to the
elimination of discrimipacion in international trade and, thereby, to the

well-belng of all peoples;

CONSIDERING rhe problems created by the uncertalnties as to the legal regime
applicable with regard to goods in intermational carrisge when the goods are not in
the charge of carriers nor in the charge of cargo—owning interests but while they

are in the charge of operators of transport terminals in intermational trade;

INTENDING to facilitate the movement of goods by establishing uniform rules
concerning liability for loss of, damage to or delay in handing over such goods
while they are ipn the charge of operators of transport termipals and are not

covered by the laws of carriage arising out of conventions applicable to the

various modes of tranmaport,

BAVE AGREED AS FOLLOWS:

Article 1
Definlicions

In this Convention:

(a) T“Operator of a transport terminal” (hereinafter referred to as
"operator’ ) means a person who, in the course of his business, undertakes to take

in charge goods involved in international carriage in order to perform or to



procure the performance of transport—related services with respect to the goods in
an area under his control or in respect of which he has a right of access or use.

However, a person 1s not considered an operator whenmever he 13 a carrier under

applicable rules of law governing carriage;

(b) Where goods are consolidated in a container, pallet or similar article of

transport or where they are packed, “goods” ifncludes such article of transport ox
packaging 1f it was not supplied by the operator;

(¢} TInternational carriage” means any carviage in which the place of
departure and the place of destination are identified as being located ip two

different States when the goods are taken in charge by the operator;

(d) TTransport-related services” includes guch services as storage,

warehousing, loading, unloading, stowage, trimming, dynnaging and lashing;

(e) "Notice" means a notice given in a form which provides a record of the
information contalned therein;

(f) “Reguest” means a request made in a form which providea a record of the
information contained therein.

Article 2
Scope of application

(1) This Convention applies to transport-related services performed in relation to
goods which are involved in international carriage:

(a) When the transport-related services are performed by ap operator whose
place of business is located in a State Party, or

{(b) VWhen the trausport-related services are performed in a State Party, or

(¢) When, according to the rules of private international law, the

cransport~related services are governed by the law of & Srate Party.



(2) If the operator has more than ome place of business, the place of business is

that which has the closest relationship to the tramnsport-related services as a
whole.

(3) 1If the operator does pot have a place of buasiness, reference is to be made to

the operator's habitual residence.

Article 3’
Period of responsibility

The operator is responsible for the goods from the time he has taken them in

charge until the time he has handed them over to or has placed them at the disposal
of the person entitled to take delivery of them.

Article 4

Isguance of document

(1) The operator may, and at the customer’s request shall, within a reasomnable
q

period of time, at the option of the operator, either:

(a) Acknowledge his receipt of the goods by signing and dating a document
presented by the customer that identifies the goods, or

(b) TIssue a signed document identifying the goods, acknowledging his receipt
of the goods and the date thereof, and stating their condition and quantity in so

far as they can be ascertsined by ressonable means of checking.

(2) 1If the operator does not act in accordance with either subparagraph (a) or (b)
of paragraph (1), he 18 presumed to have received the goods in apparent good
condition, unless he proves otherwige. ¥o such presumption applies when the

services performed by the operator are limited to the Immediste transfer of the

goods between means of transeport.

(3) A document referred to in paragreph (1) wmay be issued ip any form which

preserves a record of the information contained therein. When the customer and the



operator have agreed to communicate electromically, a document referred to in

paragraph (1) may be replaced by an equivalent electronic data interchange message.
(4) The signature referred to in paragraph (1) means a handwritten signature, its

facsimile or an equivalent authentication effected by any other mesns.

Article 5
Basis of liability

(1) The operator is lfable for loss resulting from loss of or damage to the goods,
as well as from delay in handing over the goods, 1f the occurrence which caused the
loss, damage or delay took place during the period of the operator's responsibility
for the goods as defined in arcicle 3, unless he proves that he, his servants or
agents or other persons of whose services the operator makes use for the
performance of the tramnsport-related services took all measures that could

reasonably be required to avoid the occurrence and its consequences.

(2) Where a faflure on the part of the operator, his servants or agents or other
persons of whose services the operator makes use for the performance of the
trangport—related services to take the measures referved to in paragraph (1)
combines with another cause to produce loss, damage or delay, the operator is
liable only to the extent that the loss resulting from such loss, damage or delay
is attributable to that fallure, provided that the operator proves the amount of

the loss not attributable thereto.

(3) Delay in handing over the goods occurs when the operator fails to hand them
over to or place them at the disposal of a person entitled to take delivery of them
within the time expressly agreed upon or, in the absence of such agreement, within

a reasonable time after receiving a request for the goods by such person.

{(4) 1f the operator fails to hand over the goods to or place them at the disposal
of a person entitled to take delivery of them within a period of 30 comsecutive
daye after the date expressly agreed upon or, in the absence of such agreement,
within a period of 30 consecutive days after receiving a request for the goods by
guch pergon, a person entitled to make a claim for the loss of the goods may treat

them as lost.



Article 6
Limits of liability

(1) (a) The liability of the operator for loss resulting from loss of or damage
to goods according to the provisions of article 5 is limited to an amount not

exceeding 8.33 units of account per kilogram of gross weight of the goods lost or
damaged .

(b) However, if the goods are handed over to the operator lmmediately after
carriage by ses or by inland waterways, or if the goods are handed over, or are to
be handed over, by him for such carriage, the 1iability of the operator for loss
resulting from loss of or damage to goods according to the provisions of article 3
is limited to an amount not exceeding 2.75 units of sccount per kilogram of gross
weight of the goods lost or damaged. For the purposes of this paragraph, carriage
by sea or by inland waterways includes pick—up and delivery withinm a port.

(¢) VWhen the loss of or damage to a part of the goods affects the value of
another part of the goods, the total weight of the lost or damaged goods and of the

goods whose value 13 affected shall be taken inteo consideration in determining the
limit of liability.

(2) The 1iability of the operator for delay in handing over the goods according to
the provigions of article 5 is limited to anm amount equivalent to two and a half
times the charges payable to the operator for his services in respect of the goods

delayed, but not exceeding the total of such charges in respect of the consignment
of which the goods were a part.

(3) In no case shall the aggregate liability of the operator under both
paragraphs (1) and (2) exceed the limitation which would be established under

paragraph (1) for total loss of the goods in respect of which such liability was
incurred.

(4) The operator may agree to limits of liability exceeding those provided for in
paragraphs (1), (2) and (3),



Article 7
Application to non~contractual claims

(1) The defences and limits of liability provided for in this Coovention apply in
any action against the operator in respect of loss of oy damage to the goods, as

well as delay in handing over the goode, whether the action is founded in contract,
in toxrt or otherwise.

(2) 1If such an action is brought against a servant or agent of the operator, or
against another person of whose services the operator mskes use for the performance
of the transport-related services, such servant, agent or persom, if he proves that
he acted within the scope of his employment of epgegement by the operator, is
entitled to avail himeelf of the defences and limits of liability which the

operator 1s entitled to invoke under this Counvention.

(3) Except as provided in article 8, the aggregate of the amounts recoverable from
the operator and from any servant, agent or person referred to in the preceding

paragraph shall not exceed the limits of 1iability provided for in this Convention.

Article 8
Loss of right to limit liabilicy

(1} The operator 1s not entitled to the benefit of the limitation of liabiliry
provided for in article 6 if 1t is proved that the loss, damage or delay resulted
from an act or omission of the operator himself or his servants or agents done with
the intent to cause such loss, damage or delay, or recklessly and with knowledge
that such loss, damage or delay would probably result,

(2) Notwithstanding the provision of paragraph (2) of article 7, a servant or
agent of the operator or another person of whose gervices the operator makes use
for the performance of the transport—related services is pot entitled to the
benefit of the limitation of liability provided for in article 6 if it 18 proved
that the loss, damage or delay tesulted from an act or omission of such servant,
agent or person done with the intent to cause such losgs, damasge or delay, or

recklessly and with knowledge that such loss, damage or delay would probably result.



Article S

Special rules on dangerous goods

1f dangerous goods are handed over to the operator without being marked,
labelled, packaged or documented in accordance with any law or regulation relating
to dangerous goods applicable in the country where the goods are handed over and
if, at the time the goods are taken In charge by him, the operator does not

otherwise know of their dangerous character, he i1s entitled:

(a) To take all precautions the circumstances may require, including, when
the goods pose an imminent danger to any person or property, destroying the goods,
rendering them innocuous, or disposing of them by any other lawful means, without
payment of compensation for damage to or destruction of the goods resulting from

such precautions, and

{(b) To receive reimburasement for all costs incurred by him in taking the
measures referred to in subparagraph (a) from the person who failed to meet any
obligation under such applicable law or regulation to inform him of the dangerous

character of the goods.

Article 10
Rights of security in goods

(1) The operator has a right of retention over the goods for costs and claims
which are due in coonection with the tramgport—relared services performed by him io
respect of the goods both during the period of his respoosibility for them and
thereafter. However, nothing in this Convention affects the validity under the
applicable law of any coptractual arrangements extending the operator's security in

the goods.

(2) The operator is not entitled to retain the goods if a sufflicient guarantee for
the sum claimed is provided or if an equivalent sum is deposited with a mutually
accepted third party or with an official institution in the State where the

operator has hig place of buaineass.



(3) In order to obtain the amount neceggary to satlsfy his claim, the operator is
entitled, to the extent permitted by the law of the State where the goods are
located, to sell all or part of the goods over which he has exercised the right of
retention provided for in this article. Thie right ro sell does not apply to
containers, pallets or similar articles of transport or packaging which are owmed
by a party other than the carrier or the shipper and which are clearly marked as
regards ownership except in respect of claims by the operator for the cost of
repairs of or improvements to the containers, pallets or similar articles of

transport or packaging.

(4) Before exercising any right to sell the goods, the operator shall make
reasonable efforts to give notice of the intended sale to the owner of the goods,
the person from whom the operator received them snd the person entitled to take
delivery of them from the operator. The operator shall account appropriately for
the balance of the proceeds of the sale in excess of the sums due to the operator
plug the reasonable costs of the sale. The right of sale shall in all other
respectg be exerciged in accordance with the law of the State where the goods are
located,

Article 11

Notice of loss, damage or delay

(1) Unless notice of loss or damage, specifying the gemeral nature of the loss or
damage, is given to the operator not later tham the third working day sfter the day
when the goods were handed over by the operator to the person entitled to take A
delivery of them, the handing over is prima facie evidence of the handing over by
the operator of the goods as described in the document issued by the operator
pursuant to paragraph (1)(b) of article 4 or, If no such document was issued, in
good condition.

(2) Where the loss or damage 18 not apparent, the provisions of paragraph (1)
apply correspondingly if notice i not given to the operator withim 15 cousecutive
days after the day when the goods reached the finsl recipient, but in no case later
than 60 consecutive days after the day when the goods weve handed over to the

person entitled to take delivery of them.



(3) 1f the operator parricipated in a gurvey or inspection of the goods at the
time when they were handed over to the person entitled to take delivery of them,
notice need not be given to the operator of loss or damage ascertained during that

survey or Iinspection.

(4) In the case of any actual or apprehended loss of or damage to the goods, the
operator, the carrier and the person entitled to take delivery of the goods shall
give all reasonable facilities to each other for imspecting and tallying the

goods,

(5) No compensation is payable for loss resulting from delay in handing over the
goods uunless notice has been glven to the opersror within 21 consecutive days after
the day when the goods were handed over to the person entitled to take delivery of
them.

Article 12
Limitation of actions

(1) Any action under this Convention is time-barred 1if Judicisl or arbitral

proceediogs have not been instituted wirhin a period of two years.

(2} The limitation period commences:

(a) On the day the operator hands over the goods or part thereof to, or

places them at the disposal of, a person entitled to take delivery of them, or

{b} In cases of total loss of the goods, on the day the person entitled to
make a claim recelves notice from the operator that the goods are lost, or on the
day that person may treat the goods as lost ip accordance with paragraph (4) of

article 5, whichever ig earlier.

(3} The day on which the limitation period commences is not included in the
period.

(4) The operator may at any time during the running of the limitation period
extend the period by a notice to the claimant. The period may be further extended

by another notice or notices.



(5) A recourse action by a carrier or another person against the operator may be
instituted even after the egxpiration of the limitation period provided for in the
preceding paragraphs 1f 1t is instituted within 90 daye after the carrier or other
person has been held liable in an action against himself or has settled the claim
upon which such action was based and 1f, within a reasonable period of time after
the filing of a clalm againgt a carrier or other person that may result in a
recourse action against the operator, notice of the filing of such a claim has been

given to the operator.

Article 13
Contractual stipulations

(1) Unless otherwise provided in this Convention, any stipulation in a contract
concluded by an operator or in any document signed or issued by the operator
pursuant to article 4 is null and void to the extent that it derogates, directly or
indirecrly, from the provigions of this Convention. The nullity of such a

stipulation does not affect the validity of the other provisions of the contract ot

document of which it forms a part.

(2) Notwithstanding the provisione of the preceding psragraph, the operator may

agree to 1Increase his responsibllities and obligations under this Convention.

Article 14

Interpretation of the Convention

In the interpretation of this Convention, regard is to be had to itse

international character and to the need to promote uniformity in its application.

Article 15

International tramsport conventions

This Convention does not modify any rights or duties which may arise under an
international convention relating to the international carriage of goods which is
binding on a State which is a party to this Convention or under any law of such

State giving effect to a convention relating to the internmational carriage of goods.



Article 16

Unit of account

(1) The .unit of account referred to in article 6 is the Special Drawing Right as
defined by the International Movetary Fund, The amounts mentioned im article 6 are
to be expressed In the national currency of a State according to the value of such
currency at the date of judgement or the date agreed upon by the parties. The
equivalence between the natfonal currency of a State Party which is a member of the
International Monetary Fund and the Special Drawing Right 1s to be calculated in
accordance with the method of valuation applied by tbe Intermational Monetary Fund
in effect at the date in question for its operationms and transactions. The
equivalence between the pational currency of a State Party which is not a member of
the International Monetary Fund and the Special Drawing Right is to be calculated
in 2 manner derermined by that State.

(2) The calculation mentioned In the last sentence of the preceding paragraph is
to be made In such a manmer as to express in the national currency of the State
Party as far as possible the same real value for amountsz In article 6 as is
expressed there in units of account. States Parties must communicate to the
depositary the manner of calculation at the time of sigpature or when depositing
their lnscrument of racification, acceptance, approval or accession and whenever

there is a change in the manner of such calculation.

FINAL CLAUSES

Article 17
Degositagz

The Secretary-General of the United Natione is the depositary of this
Convention.

Article 18

Signature, ratification, acceptance, approval, accession

(1) This Convention is open for signature at the concluding meeting of the United

Nations Conference on the Liability of Operators of Tramsport Terminals in



International Trade and will remain open for sigpature by all Statas at the

Headquarters of the United Nations, New York, uncil 30 April 1992.

(2) This Convention is subject to ratification, acceptamce or approval by the

glgnatory States.

(3) This Convention is open to accesslon by all States which are not signatory

States as from the date it is open for signature.
(4) Instruments of ratification, acceptance, approval and accession are to be

deposited with the Secretary—General of the United Nations.

Article 19
Application to territorial unirs

(1) If a State has two or more territorial units in which different systems of law
are applicable in relation to the matters dealt with in this Convention, it may, at
the time of signature, ratification, acceptance, approval or accession, declare
that this Conventlon is to extend to all its territorial umits or only to one or
more of them, and may at any time substitute another declaration for its eariier

declaration.

(2) These declarations are to state expressly the territorial units to which the

Convention extends.

(3 1If, by virtue of a declaration under this article, this Convention extends to
one or more but not all of the territorial units of a State Party, thias Convention
shall be applicable only if

(a) The transport—related services are performed by an operator whose place

of business ig located in a territorial unit to which the Convention extends, or

(b} The transport-related services are performed in a territorial unit to

which the Convention extends, oy



(¢} According to the rules of private international law, the

transport-related services are governed by the law in force in a territorial unmit

to which the Couvention extends.
(4) 1If a State makes no declaration under paragraph (1) of this article, the

Convention is to extend to all territorial units of thar State.

Article 20
Effect of declaration

(1) Declarations made under article 19 at the time of signature are subject to

confirmation upon rarification, acceptance or approval.

(2) Declararions and confirmations of declarations gre to he in writing and to be

formally notified to the depositary.

(3) A declaration takes effect simultanecusly with the entry inte force of this
Convention 1in respect of the State concermed. However, a declaration of which the
depositary recelves formal notification after such entry into force takes effect on
the first day of the month following the expiration of six monmths after the date of
its receipt by the depositary,.

(4) Any State which makes a declaration uunder article 19 may withdraw it at any
time by a formal notification in writing addressed to the depositary. Such
withdrawal takes effect on the firar day of the month followlng the expiration of
slx months after the date of the receipt of the notification by the depositary.

Article 21

Reservations

No reservations may be made to this Conventilon.



Article 22
Entry into force

(1) This Convention euters into force on the first day of the month following the
expiration of one year from the date of deposit of the fifth instrument of

ratification, acceptance, approval or accession.

(2) For each State which becomes a Contracting State to this Couvention after the
date of the deposit of cthe fifth instrument of racification, acceptance, approval
or accession, this Convention enters into force on the first day of the month
following the expiration of one year after the date of the depogic of the
appropriate Iinstrument on behalf of that State,

(3) Each State Party shall apply the provisions of thig Convention to
trangport—related services with respect to goods teken in charge by the operator on
or after the date of the entry into force of this Convention in respect of that

State.

Article 23

Revigion and amendment

{1} At the request of not less than one third of the States Parties to this
Convention, the depositary shall convene a conference of the Contracting States for

revising or amending it.

(2) Any instrument of ratification, acceptance, approval or accession deposited
after the entry into force of an amendment to this Conventlion is deemed to apply to

the Convention as amended.

Article 24

Revigion of limitation amounts

(1) At the request of at least one quarter of the States Parties, the depositary
shall convene a2 meeting of a Committee composed of a representative from each

Contracting State to counsider increasing or decreasing the amounts in article 6.



(2) If this Convention enters into force more than five years after it was opened
for signature, the depositary shall convene a meeting of the Committee within the

first year after it enters inte force.

(3) The meeting of the Committee shall take place on the occasion and at the
location of the nexr seasion of the United Nations Commission on Intermastional

Trade Law.

(4) In determining whether the limits should pe amended, and 1f so, by what
amount, the following criteria, determined on an international basis, and any other

criteria considered to be relevant, shall be taken Into consideration:

(a) The amount by which the limits of liability in aoy trassport-related

convention have been amended:

(b) The value of goods handled by operators;

(c) The cost of transgport-related services;

(d) Insurance rates, including for cargo insurance, liability insurance for

operators and lmsurance covering job-related injuries to workmen;

(e} The aversge level of damages awarded againat operators for loss of or

damage to goods or delay in handiog over goods; and

(£) The costs of electricity, fuel and other utilities.

(3) Amendments shall be adopted by the Committee by a two-thirds majority of ite

members present and voting.

(6) No amendment of the limits of liability under this article may be considered

less than five years from the date on which this Convention was opened for

signature.

(7) Any amendment adopted ip accordance with paragraph (5) shall be notified by
the depositary to all Contracting States. The amendment is deemed to have been

accepted at the end of a period of 18 months after 1t has been notified, unless



within that period not less than one third of the States that were S5tates Parties
at the time of the adoption of the amendment by the Committee have communicated to
the depositary that they do not accept the amendment. An amendment deemed to have

been accepted in accordance with this paragraph enters inte force for all States

Parties 18 months after its acceptance.

(8) A State Party which has not accepted an smendment is nevertheless bound by it,
unless such State denounces the present Convention at least one month before the

amendment enters into force. Such denuunciation takes effect when the amendment

enters into force.

{9) When an amendment hasg been adopted 1in zccordance with paragraph (5) but the
18-month period for its acceptance has not vet expired, a State which becomes a
State Party to this Convention during that period is bound by the amendment if Lt
enters into force. A State which becomes a State Party after that period is bound

by any amendment which has been accepted in accordance with paragraph (7).

(10) The applicable limit of liability is that which, in accordance with the

preceding paragraphs, is in effect on the date of the occurrence which caused the

loss, damage or delay.

Article 25

Denunciation

(1) A State Party may denounce this Convention at any time by means of =

notification in writing addressed to the depositary.

{2) Subject to paragraph (8) of article 24, the denunciation takes effect on the
first day of the month following the expiration of one year after the notification
is received by the depositary. Where a longer period 1s epecified in the
notification, the denunciation takes effect upon the expiration of such longer

period after the notification 1s receilved by the depositary.



DONE at Vienna, this nineteenth day of April one thousand nine hundred and
nigety-one, in a single original, of which the Arabic, Chinese, English, French,

Rugsian and Spanish texts are equally authentie.

IN WITNESS WHEREQOF the undersigned plenipotentiaries, being duly authorized by

thelr respective Governments, have signed the present Convention.
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CONVENTION DES NATIONS UNIES SUR LA RESPONSABILITE
DES EXPLOITANIS DE TERMINAUX DE TRANSPORT
DANS LE COMMERCE INTERNATIONAL

PREAMBULE

LES ETATS CONTRACTANTS :

REAFFIRMANT LEUR CONVICTION que l'harmonisation et l'unification progressives
du droit commercial international, en réduisant ou en supprimant les obsatacles
juridiques au courant des échanges internationaux, notamment ceux auxguels se
heurctent les pays en développement, contribueraient de fagon appréciable 2
1'établissement d'une coopération économique universelle entre tous les Etats, sur
la base de 1'égalité, de 1'équité et de la communauté d'intéréts, ainsi qu'd
1'élimination de la discrimination dans le commerce internatiomal et, partant, au

bien-étre de tous les peuples,

CONSIDERANT les problimes créé&s par les incertitudes existant quant au régime
juridique applicable aux marchandises faisant l'objet d'un transport international
lorsqu'elles ne sont pas sous la garde des transporteurs ou des chargeurs mais sous

celle des exploitants de terminaux de transport dans le commerce international,

SOUHAITANT faciliter la circulation des marchandises en établissant des ragles
uniformes concernant la responsabilité pour les pertes, les dommages et les retards
affectant ces marchandises lorsqu’elles sont sous la garde des exploitants de
terminaux de transport et ne sont pas régies par le droit des transports découlant

des conventions applicables aux divers modes de transporrt,

SONT CONVENUS DE CE QUI SUIT :

Article premier

Définitions

Dans la présente Convention :



a) Les termes "exploitant de terminal de transport!" ("1'exploitant')
désignent toute personne qui, dauns l'exercice de sa profession, prend en garde des
marchandises faisant l'objet d'un transport international en vue d'exécuter ou de
faire exécutexr des services relatifs au transport en ce qul concerne ces
marchandises dang une zone placée sous son contrble ou sur laquelle elle a un droit
d'accés ou d'utilisation. Toutefols, cette personne n'est pas considérée comme un

exploitant d2s lors qu'elle est transporteur en vertu des régles juridiques

applicables su transporr;

b) Lorsque les marchandises sont réunies dans un conteneur, sur une palette
ou dans un engin de transport similaire ou lorsqu'elles sont emballées, le terme
"marchandises' doit s'entendre également dudit engin de transport ou dudit

emballage s'il n'est pas fourni par l'exploitant:

c) Les termes ''transport international” désigmnent tour transport dont le
point de départ et le point de destination sont identifiés comme étant situés dansg

deux Etats différents lorsque les marchandises sont prises en garde par

l'exploitant;

d) Les termes ''services relatifs au transport! couvrent des services tels
que le stockage, l'entreposage, le chargement, le déchargement, l'arrimage, le

trimmage, le fardage et 1'accorage;

e) Le terme "avis'" désigne tout avis donné sous une forme constatant leas

informations qui y figurent;

£) Le terme "demande" désigne toute demande faite sous une forme constarant

les informations qui y figurent,

Article 2

Chemp d'application

1. La présente Conventicn s'applique aux services relatifs su Cransport

concernant des marchandises qui font l'objet d'un transport international :

a) Quand les services relatifs au transport sont exécutés par un exploitant

dont 1'établissement est situé dans un Etat partie, ou



b) Quand les services velatifs au transporr sont exécutés dans un Etat

partie, ou

¢) Quand, en application des ri2gles du droit international privé, les

services relatifs au transport sont régis par la loi d'un Etat partie.

2. S§i 1'exploitant a plus d'un établissement, l'établissement 2 prendre en
considération est celul qui a la relation la plus étroite avec les services
relatifs au transport considérés dans leur ensemble.

3. Si l'exploitant n'a pas d'établissement, sa résidence habituelle en tient lieu.

Article 3

Durée de la responsabilité

L'exploitant est responsable des marchandiges & partir du woment oli il les
prend en garde jusgu'au moment olt 11 les remet A la persgonne habilitée A en prendre

livraison ou les met A sa disposition.

Article 4

Emisasion d'un document

1. L'exploitant peut, et sur la demande du client, il doit, % son propre choix et

dans un délai raisonnable :

a) Soit accuser réception des marchandises en signant et en datant un

daocument que lui présente le client et qui identifie les marchandises;

b)  Soit émettre un document signé dams lequel il identifie les marchaudises,
en accuse réception, indique la date de cette réception et constate 1'état et la

quantité des marchandises dans la mesure oli ce peut 8tre établi par des méthodes de

vérificacion raisonnables.

2. S8i l'exploitant n'agit pas conformément 2 1'un ou l'autre des alinéas a) et b)
du paragraphe 1, il est présumé, sauf preuve contraire, avoir regu les marchandises

en bon état apparemt. Cette présomption ne joue pas si les gervices exécutés par



l'exploitant se limitent au transfert immédiat des marchandises d'un moyen de

Lransport 2 un autre.

3. Lea documents visés au paragraphe 1 peuvent &tre émis sous toute forme
constatant les informations qui y figurent. Lorsque le client et l'exploitant sont
convenus de communiquer électroniquement, ces documentg peuvent 8tre remplacés par

un message d'échange de données informatiques équivalent.
4, La signature viaée au paragraphe 1 peut 8tre une signature manuscrite ou un

fac-similé, ou une authentification équivalente effectuée par tout autre moyen.

Article 5

Fondement de la respousabilité

L. L'exploitant est responsable du préjudice résultant des pertes ou dommages
subis par les marchandises ainsi que du retard dans la remise des marchandises si
1"événement qui a causé la perte, le dommage ou le retard a eu lieu pendant la
période durant laquelle l'exploitant é&tait responsable dee marchandises telle éue
celle~ci est définie & l'article 3, 2 moins qu'il ne prouve que lui-méme, ses
préposés ou mandataires ou toute autyve personne dont il utilise les services pour
1'exécution des services relatifs au transport ont pris toutes les mesures qui

pouvaient raisonnablement &tre exigées d'eux pour éviter ledit événement et ses

condéquences.

2. Lorsque l'exploitant, ses préposés ou mandataires ou toute autre personne dount
il utilise les services pour l'exécution des services relatifs au transport n'out
pas pris les mesures visées au paragraphe 1 et que cette carence a CONCOUru &vec
une autre cause & la perte, au dommage ou au retard, l'exploitant n'est responsable
que dans la mesure du préjudice résultant de la perte, du dommage ou du retard qui

est imputable 2 cette carence, & condition de prouver le montant du préjudice gui

n'est pas imputable 2 ladite carence,

3. I1 y a retard dans la remise des marchandises lorsque 1'exploitant ne les
remet pas ¥ une personne habilirée 3 en prendre livraison ou ne les met pas & sa
disposition dans le délai expressément convenu ou, & défaut d’'un tel accoxd, dans
un délali raisonnable aprés réception d'une demande de remise des marchandises

émanant de ladite persgomnne.



4. §i l'exploitant ne remet pas les marchaudises 2 une personne habilitée a en
prendre livraison ou ne les met pas & sa disposition dans un délai de 30 jours
consécutifs suivant la date expressément convenue ou, & défaut d'un tel accord,
dans les 30 jours qui suivent la réception d'une demande de remise des maxchandises
émanant de ladite personne, les marchandises peuvent &tre considérées comme perdues

par l'ayant droit.

Article 6

Limites de la responsabilité

1. a) La responsabilité de l'exploitant pour le préjudice résultant des pertes
ou dommages subis par les marchandises couformément aux dispositiona de l'article 5
est limitée & un montant équivalant 2 8,33 unités de cowpte par kilogramme de poids

brut des marchandises perdues ou endommagées;

b)  Cependant, si les marchandises sont remises 2 l'exploitant immédiatement
apres un transport par mer ou par voie d'eau intérieure, ou al elles sont ou
doivent &tre remises par l'exploitant en vue d'un tel tramaport, sa responsabilité
pour le préjudice résultant des pertes ou dommages subis par les marchandises
conformément aux dispositions de 1l'article 5 est limitée & un montant é&quivalant A
2,75 unités de compte par kilogramme de poids brut des marchandises perdues ou
endommagées. Aux fins du présent paragraphe, le tramsport par mer ou par voie

d'eau intérieure comprend 1'enldvement et la livraison dans le port;

¢) Lorsque les pertes ou les dommages subis par une partie des marchandises
affectent la valeur d'ume autre partie des marchandises, le poids total des
marchandises perdues ou endommagées et des marchandises dont la valeur a été

affectée eat pris en cousidération pour le calcul de la limite de responsabilité.

2. La responsabilité de l'exploitant en cas de retard dans la remise des
marchandises conformément aux dispositions de 1l'article 5 est limitée 2 un montant
équivalant 2 deux fois et demie les sommes dues 2 1'exploitant pour ses services en
ce qui concerne les marchandises retardées, mais n'excédant pas le total des scumes

dues 2 1'exploitant pour l'ensemble des marchandises.

3. En aucun cas, le cumul des réparations dues par 1'expleitant en vertu des

paragrapbes 1 et 2 du présent article ne peut dépasser la limite qui serait



applicable en vertu du paragraphe 1 en cas de perte totale des marchandises pour

lesquelles la responsabilité de l'exploitant est engagée.
4, L'exploitant peut accepter des limites de responsabilité supérieures 2 celles

prévues aux paragraphes 1, 2 et 3,

Article 7

Recours judiciaires

1. Les exonérations et limites de responsabilité prévues par la présente
Convention sont applicables dans toute action contre 1'exploitant pour les pertes
ou dommages subis par les marchandises ainsi que pour le retard dans la remise des

marchandigses, que 1'action soit fondée sur la responsabilité contractuelle ou

délictuelle ou autrement.

2. Si cette action est intentée contre un préposé ou mandataire de l'exploitant,
ou une autre personne dont l'exploitant utilise les services pour l'exécution des
services relatifs au traunsport, ce préposé ou mandataire, ou cette pergonne, s'ils
prouvent avoir agi dans l'exercice des fonctions pour lesquelles ils ont été
engagés par 1l'exploitant, sont habilités 3 se prévaloir des exomérations et des

limites de responsabilité que l'exploitant peut invoquer en vertu de la présente

Convention,

3, Sous réserve des dispositions de L'article 8, le montant total des réparations
dues par l'exploitant et tout préposé ou mandataire ou toute personne vigés au
paragraphe précédent ne peut dépasser les limites de responsabilité prévues par la

présentce Comveuntion.

Article 8

Déchéance du droit de limiter la respongabilité

1. L'exploitant ne peut pas se prévaloir des limites de responsabilité prévues 2
1'article 6 s'il est prouvé que la perte, le dommage ou le retard résulte d'un acte
ou d'une omission de 1'exploitant lui-méme ou de ses préposés ou mandataires commis
soit avec l'intention de provoquer cette perte, ce dommage ou ce retard, soit

témérairement et en sachant que cette perte, ce dommage ou ce retard en résulterait

probablement.



2. Nonobstant les dispositions du paragraphe 2 de l'article 7, un préposé ou un
mandataire de l'exploitant ocu une autre personne dont l'exploitant utilise les
services pour l'exécution dea services relatifs au fransport ne peut pas se
prévaloir des limites de responsabilité prévues A l'article 6 a'il est prouvé que
1la perte, le dommage ou le retard résulte d'un acte ou d'une omigssion de ce préposé
ou mandataire ou de cette persoume commis soit avec 1'intention de provoquer cette
perte, ce dommage ou ce retard, soit témérairement ef en sachant que cette perte,

ce dommage ou ce retard en résulterait probablement.

Article 9

R2gles spéciales concernant les marchandises dangereuses

Si des marchandises dangereuses sont remises 2 l'exploitant sans &tre
marquéea, étiquetées, emballées ou accompagnées des documents voulus, conformément
3 toute loi ou réglementation concernant les marchandises dangereuses applicable
dans le pays ob les marchandises lui sont remises et si, au moment ol 11 les prend

en garde, l'exploitant n'a pas comnaisaance d'une autre manidre de leur caractere
dangereux, il est habilité :

a) A prendre toutes les précautions que lee circonstances peuvent exiger,
y compris, lorsque les warchandises présentent un danger imminent pour les
personnes ou pour les ?iens, 2 détruire ces marchandises, A les rendre inoffensives
ou & en disposer de toute autre manidre licite sans qu'il y ait matidre &

indemnisation pour leur détérioration ou leur destruction du fait de ces
précautions; et

b) A se faire rembourser toutes lee dépenses qu'il a engagées pour prendre
les mesures vigées 3 1'alinéa a) par celui qui ne s'est pas acquitté, conformément

a4 la loi ou la réglementation applicable, de toute obligation de l'informer que les

marchandises étaient dangereuses.

Article 10

Sreté portant sur les marchandises

1. L'exploitant a un droit de rétention sur les marchandises pour les frais et
les créances exigiblea 1iés aux services relatifs au transport qu'il a exécutés en

ce qui concerne les marchandises pendant ou aprés la période durant laquelle il en



est responsable. Toutefois, rien dans la présente Convention ne porte atteinte 2
la validité de tout arrangement contractuel &largissant les sGretés de l'exploitant

sur les marchandises conclu conformément 2 la loi applicable.

2. L'exploitant ne peut retenir les marchandises lorsqu'une garantie suffisante
pour la somme réclamée est fournie ou lorsqu’une gomme équivalente est déposée
entre les mains d'un tiers désigné d'un commun accord ou auprds d'une institution

officielle dans 1'Etat od l'exploitant a som établissement.

3. L'exploitant a la faculté, dans la mesure od il y est autorisé par la loi de
1'Etat ol se trouvent les marchandises sur lesquelles il a exercé son droit de
rétention conformément zux dispositions du présemnt article, de vendre tout ou
partie des marchandises afin d'obtenir les sommes nécessaires & la satisfaction de
ga créance. Cette faculté ne s'applique pas aux conteueurs, palettes ou articles
similaires de transport ou d'emballage qui appartiennent 3 une personne autre que
le transporteur ou le chargeur et qui portent une marque claire de leur
propriétaire, sauf pour les créances de l'exploitant nées du chef de réparations ou
améliorations qu'il a effectudes sur les contepeurs, palettes ou articles

similaires de transport ou d'emballage.

4., Avant d'exercer tout droit de vendre les marchandises, l'exploitant doit
déployer des efforts raisonnables pour aviser de son intention le propriétaire des
marchandises, la personne dont il les a regues et la personne habilitée A en
prendre livraison. L'exploitant rend compte de la mapibre appropriée du solde du
produit de la vente aprds déduction des sommes qui lui sont dues et des dépenses
raisonnables imputables 2 la vente. Le droit de vente s'exerce A tous autres

sgards conformément A& la lol de 1'’Etat ol se trouvent les marchandises.

Article 11

Avis de perte, de dommage ou de retard

1. A woins qu'un avis de perte ou de dommage spécifiant la nature générale de la
perte ou du dommage ne soit douné 2 l'exploitant au plus tard le troisidme jour
ouvrable suivant le jour ol les marchandises ont &8té remises & la personne
habilitée 2 en prendre livraison, cette remise comatitue une présomption, sauf
preuve contraire, que les marchandises ont été remises par 1l'exploitant telles

qu'elles gont décrites dans le document émis par lui en application de



1'alinéa 1-b) de l'article 4 ou, si aucun document n'a été émis, avoir &€té& remises

en bon état,

2. Lorsque la perte ou le dommage n'est pas apparent, les dispositions du
paragraphe 1 ne devienment applicables que si l'avis n'est pas donné & 1'exploitant
dans un délai de 15 jours consécutifs aprdas le jour ol les marchandises sont
parvenues 2 leur destinataire final, mais en aucun cas plus de 60 jours consécutifs

apr2s le jour olt les marchandises ont &té remises A la personme habilitée 2 en

prendre livraiaom.

3. Si l'exploitant a participé 2 un examen ou A une inspection des marchandises
au moment ol elles ont été remises A la personne habilitée A en prendre livraisonm,
il n'eat pas nécessaire d'aviser 1'exploitant de la perte ou du dommage constaté

durant cet examen ou cette ingpection.

4, En cas de perte ou de dommage certain ou présumé, 1l'exploitant, le
transporteur et la personnme habilitée 3 prendre livraison des marchandises doivent

se donner réciproquement toutea les facilités raisonnables pour inspecter et

inventorier les wmarchandisges.

5. Aucune réparation n'eat due pour le préjudice résultant d'un retard dans la
remise des marchandises si un avis n'a pas été donmé 2 l'exploitant dans les

21 jours consécutifs suivant le jour ol les marchandises ont &té remises A& la

personne habilitée 2 en prendre livraison.

Article 12

Prescription des actioms

1. Toute actioun intenté&e en vertu de la présente Convention est prescrite si une

procédure judiciasire ou arbitrale n'a pas été introduite dans un délai de deux ans.

2. Le délai de prescription court :

a) A partir du jour ol l'exploitant a remis les marchandises ou une partie

de celles-ci 3 une personne habilitée 3 en prendre livraison ou les a mises & sa

diaposition; ou



b) En cas de perte totale des marchandises, soit le jour ol 1'ayanc droit
regoit un avis de l'exploitant indiquant que les marchandises sont perdues, soit,
si celui-ci est antérieur, le jour ol l'ayant droit peut les considérer comme

pexdues conformément au paragraphe 4 de l'article 5.

3. Le jour indiqué comme point de départ du délai de prescription n'est pas

compris dans le délai.

4. L'exploitant peut 3 tout moment pendant le délai de prescription prolonger ce
délai par un avis adressé au demandeur. Le délai peut &tre de nouveau prolongé par

un ou plusieurs autres avis.

5. Une action récursocire peut @tre exercée par le tranaporteur ou une sulbre
personne contre l'exploitant m8me apries l'expiration du délai de prescription prévu
aux paragraphes précédents pourvu qu'elle soit exercée dans un délai de 90 jours
aprés que le transporteur ou cekbte autre personné a été déclaré responsable dans le
cadre d'une action intentée 3 son encontre, ou a réglé la créance sur laquelle se
fondait ladite action et sous réserve que l'exploitant soit avisé dans un délai
raisonnable qu'une action a été engagée contre le transporteur ou cetfte autre

personne gui peut entrafner une actfion récursoire contre l'exploitast.

Article 13

Clauses contractuelles

1. Sauf disposition contraire de la présente Convention, toute gtipulation
figurant dans un contrat conclu par un exploitant, ou dans tout document signé ou
émis par l'exploitant en application de l'article 4, est nulle et non avenue dauns
1z mesure ob elle déroge, directement ou indirectement, aux dispositions de la
présente Convention. La nullité d'ume telle scipulation ne porte pas atteinte 2 la

validité des autres dispositions du conmtrat ou document ol elle figure.

2. Nonobstant les dispositions du paragraphe précédent, l'exploitant peut
accepter d'étendre les respomsabilitéa et les obligetions gqui lui incombent en

vertu de la présente Convention.



Article 14

Interprétation de la Convention

Pour Ll'interprétation de la présente Convention, il sera tenu compte de son
caractire international et de la nécessité de promouvoir l'uniformité de son

application.

Article 15

Conventions internationales de transport

La présente Convention ne modifie en riem les droits ou obligations qui
peuvent résulter d'une convention internationale relative au transport
international de marchandises ayant force obligatoire dans un Etat partie & la
présente Convention ou de toute loi d'un tel Etat qui domne effet 3 une convention

internationale relative au transport international de marchandises.

Article 16

Unité de compte

1. L'unité de compte visée & l'article 6 est le droit de tirage spécial tel qu'il
est définil par le Fonds monétsire intermational. Les montantg mentionnés i
l'article 6 sont exprimés dans la monnaie natiounale d'um Etat suivant la valeur de
cette mounaie 2 la date du jugement ou & la date convenue par les parties.
L'équivalence entre la monnaie nationale d'un Etat partie qui est membre du Fonds
monéraire international et le droit de tirage spécial est calculée selon la méthode
d'évaluation appliquée par le Fonds monétaire international & la date en question
pour ses opérations et tramsactions. L'équivalence entre la monnaie nationale d'un
Etat partie qui n'est pas membre du Fonds wmonétaire intermational et le droit de

tirage spécial est calculée de la fagon déterminée par cet Etat.

2. Le calcul wentionné & la derni2re phrase du paragraphe précédent doit &tre
fait de fagon 2 exprimer en monnaie nationale de 1'Etat partie la méme valeur
réeile, dans la mesure du possible, que celle qui est exprimée en unités de compte
2 l'article 6. Au moment de la signature ou lors du dépdt de leur instrument de
ratification, d'acceptation, d'approbation ou d'adhésion et chaque fois qu'un
changement se produit dansg leur méthode de calcul, les Etacs parxrties communiquent

au dépoaitaire leur méthode de calecul.



CLAUSES FINALES

Article 17
Dépositaire

Le Secréraire général de 1'Organisation dea Nations Unies est le dépositaire

de la présente Convention,

Article 18

Signature, ratification, acceptation, approbation, adhésgion

1. La présente Convention sera ouverte 3 la signature 2 la séance de cl8ture de
la Conférence des Nations Unies sur la reaponsabilité des exploitants de termimaux
de transport dans le commerce international et restera ocuverte & la signature de

tous les Etats au Si2ge de 1'Organisation des Nations Unies, 3 New York, jusqu'au
30 avril 1992.

2. La présente Convention est sujette 2 ratification, acceptation ou approbation

par les Erats signataires.

3. La présente Convention sera ouverte & 1l'adhésion de tous les Etats non

gignataires 2 partiy de la date 3 laquelle elle sera ouverte & la signature.
4. Les ingtruments de ratification, d'acceptation, d’approbation ou d'adhésion

seront déposés auprds du Secrétaire général de 1'Organisation des Nations Unies.

Article 19

Application aux unités territoriales

1. Tout Etat qui comprend deux unités territoriales ou plus dans lesquelles des
syasrdmes de droit différents a'appliquent dans les waridres régies par la présente
Convention pourra, au moment de la signature, de la ratificarion, de 1‘'acceptation,
de 1'approbation ou de 1'adhésion, déclarer que la présente Convention s'appliquera
3 toutes ses unités territoriales ou seulement 2 1'une ou plusieurs d'entre elles

et pourra 2 tout moment remplacer cette déclaration par une nouvelle déclaration.



2. Ces déclarations désigneront expressément les unités territoriales auxquelles

la Convention s'applique.

3. Si, en vertu d'une déclaration faite conformément au présent article, la
présente Convention 8'applique 2 l'ume ou plusieurs des unités territoriales d'un

Etat partie, mais non pas A toutes, la présente Convention n'est applicable qu'd

condition :

a) Que lea services relatifs au transport soient exécutés par un exploitant
dont l'établissement est situé dans une unité territoriale 2 laquelle la Convention

s'applique;

b)  Ou que les services relatifs au tramsport soient exécutés dans une unité

territoriale 3 laquelle la Convention s'applique;

¢) Ou que les services relatifs au tranasport soient régis, selon les r2gles
du droit incernatiomal privé, par la législation en vigueur dans une unité

rerritoriale & laquelle la Convention s'applique,

4, Si un Etat ne fait pas de déclaration en vertu du paragraphe 1 du présent

article, la Convention s'appliquera & 1'ensemble du territoire de cet Etat,

Article 20
Effet des déclarations

L. Les déclarations faites en vertu des dispositions de l'arricle 19 lors de la
signature sont sujettes A& confirmation lore de la ratification, de 1'acceptation ou

de 1l'approbation.

2. Les déclarations et la confirmation des déclarations seront faites par écrit

et formellement notifiées au dépositaire.

3. Les déclarations prendront effet A4 la date de l'entrée en vigueur de la
présente Convention & 1'égard de 1°'Etat déclarant. Cependant, les déclarations
dont le dépositaire aura requ notification formelle apr2s cette date prendront
effet le premier jour du mois suivant l'expirastion d'un délai de eix mois 3 compter

de la date de leur réception par le dépositaire.



4.  Tout Etat qui fait une déclaration en vertu de la présente Convention peut A
tout moment la retirer par une notification formelle adressée par écrit au
dépositaire. Ce retrait prendra effet le premier jour du mois suivant l'expiration

d'une période de six mois apr2s la date de réception de la notification par le

dépositaire,

Article 21

Aucune réserve 3 la présente Convention n'est autorvriade.

Article 22

Entrée en vigueur

1. La présente Convention entrera en vigueur le premier jour du mois auivant
1'expiration d'un délai d"un an & compter de la date du dépdt du cinquidme

instrument de ratification, d'acceptation, d'approbation ou d'adhésion.

2. Pour tout Etat qui deviendra Etat contractant 2 la présente Convention aprs
la date du dépdt du cinguidme ivatrument de ratification, d'acceptation,

d'approbation ou d'adhésion, la présente Convention entrera en vigueur le premier
jour du mois suivant 1l'expiration d'un délai d'un an 2 compter de la date du dépdt

de 1'instrument approprié au nom dudit Etat.

3. Chaque Etat partie appliquera les dispositionas de la présente Convention aux
services relatifs au tramsport concernant des marchandises prises en garde par

1'exploitant & partir de l'entrée en vigueur de la Convention 3 son égard.

Article 23

Révision er amendements

1. A la demande d'un tiers au moins des Etats parties 3 la présente Convention,
le dépositaire convoque une counférence des Etats contraerants asyant pour objet de

réviaer ou d'amender la présente Convention,



2. Tout instrument de ratification, d'acceptation, d'approbation ou d'adhésion
déposé aprés l'entrée en vigueur d'un amendement & la présente Convention sera

réputé s'appliquer 23 la Convention telle qu'elle aura &té amendée.

Article 24

Révision des limites de responsabilicé

l. A la demande d’un quart au moins des Etats parties, le dépositaire réunit ume
commission composée d'un représentant de chaque Etat contractant en vue d'augmenter

ou de diminuer éventuellement les montants stipulés a 1'article 6.

2. Si la présente Convention entre en vigueur plus de cinqg ang apr2s qu'elle aura

éré ouverte % la signature, le dépositaire convoquera une réunion de la Commission

dang 1'année suivant l'entrée en vigueur.

3. La réunion de la Commission se tiendra en méme temps et au méme endroit que la
prochaine segsaion de la Commission des Nations Uniles pour le droit commercial

international.

4, Pour dérerminer si les limites doivent &tre modifides et, dans l'affirmative,
dans quelle mesure, on tiendra compte des critidres ci-apr2s, déterminés sur une

base internationale, et de tout autre crictdre jugé applicable :

a) La mesure daus laquelle les limites de respomsabilité d'une convention

internationale relative aux transports ont été modifiées;

b) La valeur des marchandises manipulées par les exploitants;
c) Lea cofits des services relatifs au transport;

d) Les primes d'assurance, en particulier 1'assurance sur facultés,

1'agsurance responsabilité de l'exploitant et 1'assurance couvrant les accidents du

travail;

e) Le niveau moyen des dommages-intéréts au versement deaquels sont

condamnés les exploitants en cas de perte ou d'endommagement de marchandises ocu de

retard dans la remise de wmarchandises; et



£) Le colit de l'électricité, du carburant et des fournitures similaires.

5. Les modifications sont adoptées par la Commission a la majorité des deux tiers

de ses membres prégents et votants.

6. Aucun amendement visant A modifier les limites de responsabilité en vertu du
préaenc article ne peut 2tre examiné avant l'expiration d'un délai de cing ans 2

compter de la date & laquelle la présente Convention a été ouverte & la signature.

7. Toute modification adoptée conformément au paragraphe 5 est notifiée par le
dépositaire & toua lea Btats contractants. La modification est réputée avoir été
acceptée 3 l'expiration d'un délai de 18 mois aprdés qu'elle aura été notifiée,

2 moins que, durant cette période, un tiers au moins des Etats qui étaient parties
au moment de 1'adoption de la modification par la Commission ne fassent savoir au
dépositaire qu'ils ne l'acceptent pas. Une modification réputée avoir été acceptée
conformément au présent paragraphe entrera en vigueur pour tous les Etats parties

18 mois aprds son acceprtation.

8. L'Etat partie qui n'a pas accepté une modification est néanmoinsg 1lié par elle,
2 moins qu'il ne dénonce la présente Convention un mois au moins avant que ladite
modification n'entre en vigueur. Cette dénoncistion prend effet lorsque la

modification entre en vigueur.

9. Lorsqu'une modification a &6té adoptée conformément au paragraphe 5 mais que le
délai d'acceptation de 18 mois n'est pas encore expiré, rout Etat devenant partie 2
la présente Conveution durant ce délai est 1ié par ladite modification si celle-ci

entre en vigueur, L'Etat devenant partie 2 la présente Convention apr2s expiration

de ce délai est 1ié par toute modification acceptée conformément au paragraphe 7.

10, La limite de reaponsabilité applicable est celle qui, conformément aux
dispositions des paragraphes précédents, était en vigueur 3 la date 2 laquelle est

gurvenu l'événement qul a causé la perte, le dommage ou le retard.

Article 25

Dénonciation

1. Tout Etat partie peut 2 tout moment dénoncer la présente Convention par

notification écrite adressée au dépositaire,



2. Nonobstant les dispositions du paragraphe 8 de 1'article 24, la dénouciation
prendra effet le premier jour du mois suivant 1'expiration d'un délai d'un an 2
compter de la date de réception de la notification par le dépositaire. Loraqu'une
période plus longue est spécifibe dans la notification, la dénopciation prendra

effet & l'expiration de la période en question 3 compter de la date de réception de

la notification.

FAIT 2 Vienne, le dix-neuf avril mil neuf cent quatre-vingt—onze, en un seul

original, dont les textes anglaia, arabe, chinois, espagnol, frangais et russe sont
également suthentiques.

EN FOI DE QUOI les plénipotentiaires soussignés, dOment autorisés par leurs

gouvernements vespectifs, ont signé la présente Convention.
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¥OHBEHIUHMA OPIAHM3IAINMK OBBEIMHEHHHE HAIME
OB OTBETCTBEHHOCTH ONEPATOPOB TPAHCIOPTHME TEPMHHANOB

B MEEIYHAPOOHOR TOPTORJE

TPEAMBYJIA
AOTOBAPHBADEHECH T'OCYNAPCTBA,

BHOBL TIONTBEPEIAHA CBOD YBEEHEHHOCTL B TOM, 4TO NPOrpeccHBHOe COITIACOBAHHE H
YRWPHERUUA MPaRa MeEAVHAPOAHOH TOPropIml, COKPENMAA WIM YCTPAHAS (MPABOBLIR MPENATCTBUA
B MeRIYHRPOAHOW TOProssie, OCOGHHO MMPBNATCTEMRK, B/AMMAOEME HA PAlIBUBADGOMEcH CTPaHM, B
IHAYMTENTBHON cTenerd cofelicTBoRamy OW BceOoOEEMY PROHOMMIECKOMY COTPYOHMIECTBY MemAY
BCeMM TOCY/RPCTBRMH HMA OCHOBS DSBEHOTEA, CchpaBammMsocTa u OUWMX uHTepecon, Jenly

FUEBHABIME HUCEPHMMHALKH B MeXAVHADPOAHOR Topronne H, TakuM ofpazoM, GNArococTORHHD
BCEaX HAPOAOSB,

YYHTHBAA npolnesid, COIAGBRAMLE HOONPONEMCHHOUTRD B OTHONEHMH IPEEOROIO PEEMME,
OPHMBHKMOTC X PY2aM 3 (JPOUGCCe MOMAYHADOAHON MepeBOIKY, XOrJA TARME IPYIn He
HaXOOATCA HH B PefeqNHH NepeBOIYHEOR, HM B BajeNwy BNANOMLIeR (PYIOB, 3 RAXOZHATCH B

B@NOHMK ONepPpAaTOPOR TPAHCHOPTHMX TEPMMHANOS B MemgyHapopHol Toprosne,

HAMEPEBAfICb ofNerIuTh: S8MMEHME rpy3oR MOCPeNCTBOM NMPHHATHA YHMDHIMPOBBHHEI
HOPHM, KacanEMXCHA OTBOTCTBOHHOCTH 28 YTDaATY, lOEpewianMe Wi 3afep¥Ky » nepegaie
TAEHX TPYy30B, KOrHE OHHM HAXONATCA B S8feHMN ON6PATOPOR TPAHCMNODTHWX TEpMMHANOB H He

OXBRYEHE AKOHEMM O Nepefoske, OCHOBAHMLMY HA EKOHBHUMAK, MPHMEHHMEM K DaIJIHYTHLRM
BHOaM TPARHCIIOPpTA,

COTNACHIMCh O HHEECTIRIYIOMEM -

Cratss 1
OnpenerieHns
B macToameR Kowpewmmn:
a) "Oneparop TPRHCOOPTHOTS TepMHHana' (Hume MMeHyemudi "onepaTopoM’) O3HRYART

NMUO, KOTOpOoe B XOfe BHIICNHeHRHR cBoell padoTw OGRIYeTCH MPUHATS 8 CBoe BeleHde rPpys,

fpnAOAMACH 06BLeRTOM MeRMAYHABPOAHON NepesoskM, C ek NPeJOCTABIIeHUA WM ofecreveHHs



MpenocTasfieHHs TPAHCMOPTHRIX YCAYI B OTHOMEHMH 3TOrO rpysa B pailoHe, KOTOpE OHO
Kowrpoimpyer 6o koTophih OHO HWMEET NMPABO MOCEMATL WM HCHOMLIOBATHL., OOHAKOC JMIO
He O6yfeT cHMUTATLCA ONEpAaTOPOM B TOM CAYYARE, LI OHO ABJASTCH NEepeBOIYUKOM B

COUTBETCTBMHE C MPIMEHIMLIMK HOPMEMU NPABRE, PeryJMPYRMHEMH [IePeBO3IKY,

b} B rex cayanx, XKOrjR TOBAPH o6beMHeHw B XOHTedHepe, Ha najulere WM
nopobuoM npMEnocolbiieHRH [NR TPRHCNOPTHDPOBKH WIR KOHA OHM YHaKoBaWm, “rpys”

BRIDYAET TAKoe npucrnocobfieuue MR TPRHCNOPTHPOBKH WM YIEKOBKY, ec/K OHU He
OpefoCcTABISHN ONePATOPOM;

c) "MeRAYHADOOMANR flepenoika’ OrHavAeT JOYD NEpBBOIKY, APX KoTopod MecTO
OTOPABNSHMA M MBCTO HAIHAYEHHA MISHTHOIMUKPYRTCA KAE HAXCHAENMECR B OBYX PAIJIMIHEK

FOCYABPCTBAX HA MOMEHT, KOrAS ONepaTop OpHHMMAeT IFPY3 B CBOe SofsHMe;

d) “TPRHCOOCPTHEE YCRYIH” BRIDYBHT TakMe YCJYVIH, Kk xpaHelHe, CENSAMPOBRHHES,

MOTPYIKA, PARIFrpY3XKa, WTHBKS, palIMeHeHHe, YKJAAKa ¥ YBAZIKR)

e) “YaenomieHne"” oIHadaeT yseiOMieHnHe, chelaHoe b ¢opMe, OpH KOTOpPOHk

offecredudaeTca JanNMch COfepRAmedcs b HeM WHDOPMAIHH;

£) "lampoc” oaHavaeT ianmpoc, clenamndt B dopma, npE xovopold ofecnevMBaeTcs

3AMMCE cofepmamecn B HeM wrbopMAUHH.

Crarsg 2

Chapg IPHMOHOHMSA

1) HacToRWAR KOHBeHLMA (OpHMEHSAeTCS K TPAHCMOOPTHLM YCJIYIaM, [MPefOCTaBMfeMbIM B

OTHOWEHMH IPY3R, KOTOPHElL ABAABTCR O00BexToM MemgyHapofHoll nNeperoIKK:

8) ROrfa TPAHCMOPTHMG YONYIHM UPSOCTABMARDTCA ONEPATOPOM, MECTs KOMMEPYECKOro

NPSINDPHRATHA KOTOPOro Haxonutes 8 TocyHapoTBe-CTOPOHE, MITM

b} Korgae TPAHCROPTHRE YOJJIYI® npejocTassmamTceA B [focymapcTse-LTOpOHe, HIH

c) KOIPHa B COOTBATCTBEMM ¢ HOPMAMM YACTHOIO MEeRAVHSPOAHOrD MPaABA TPSHCIOPTHHES

YCIYTY PeryImpyonTes 38K0HoM [ocYSPCTBA-CTOPOHR.



2) Ecqm onepaTop uMeeT Sonee OOHOrO KOMMEPIECKOro MpedMpHATHA, ero KOMMepIeCKRHM

paANPRATHEH CYUTAGTCA TO, KoTopoe wMeeT Haulos1ee TECHYD CBA3E C TPaAHCNOPTHRMK

YOAYLaMU B LesioM.

3) Ecimt onepaTop He MeeT XOMMePRECKOro MpefPHATHA, MPHHMMAeTCHA BO BHIMahMe ero

IDCTOAHHOE MeCTOMHTESIRCTHRO.

Cratbn 3

Tlepdon OTBeTCTBRHHOCTH

OnepaTop HeceT OTBeTCTBEHHOCTH 33 IMpy3 ¢ MOMEHTA ers NPHHATHS B Cc80e BajeHHe

HO MOMEHTA oro Nepsfaii W NpsAOCTABJCHHA B pacllopmieHue JMUY, YITPABOMOIeHHOMY

NPHHATE ero.

Crarefa 4

Bhijada OOKYyMeHTAa

1) OnepaTop WoweT, Y no npocule 3axasvwyrRa fosikeH, B PRIYVMMRIL CPOX, 0O CROAMY
Buopy, JuwibBo:

a) YOOCTOBEpPHTH [IOJIy9eHMe MM rpysa nyTed MOgMHCAHUA B JATHPOBBHMA

NMpefCTABMGHHOIO 2AKA3THKOM JOKYMeHTA, HisHTwbuMpyomero rpys, Jmbo

b) PHOATE MOSMUCAHHRE JOKYMEHT, WASHTWDHUHpYDWWi rpy3, yAocToBepmomui $axt u
A3TY TOMYYeHHA WM Mpy28 M YKAILBAMGME COCTOAHMEe ¥ KoMMYecTRO PY3a B TOR cTenaHH, B

KARKOH OHM MOTYT OWTL YCTaHOB/eHM C MOMOMLD PA3yMHWY CPEJCTE NPOBEpKH,

2) Korna onepaTop He cosepmaeT HeloTsull, NpsiyCHMOTPeHHMX B O0ANYHETe (2) WM 8
noanyHrTe (b) nyHETa 1, TO cyuTaeTCs, 94TO OH NOAYIWNI MPY3: BO BHeMHsM Xopowem
COCTORHMHM, ec/IM OH He foRaxeT HHOro. TNogoOHag IMPesyMITUHA He NPHMEeHMMA, XKOraa

YeJdTy T, (OpafocTABRMALMEe OMepaToPoM, OPaHMduYHMBARITCA NMpAMLM MepeMeweHKeM rpysia Mewgy

TPRHCNOPTHLMH CPELCTBAMH.



3) oxymeHT, yxazaumsdi B ITYHKTe 1, MOWeT BLaBaTbLCR B JBoH dopMe, P KoTOpok
COXpRHASTCHA COMepREmMBACH $ Hew mbpopmaymsa. B Tex cjyyadx, KOrga 3aKasYHK M
ONepaTOP AOCCBOPWIHCE: HCNOIRIORATH MJNeXTPOHMMS CcpelcTBa CBHAIHM, LJOKYMEHT, Y83 SHHML

B IOyHRTE 1, MOWST I3MOHATHCA IKBHUBANIOHTHMM COLDOHMERHeM [0 CHCTEME BNeKTPOHHOTO
obMeHn HRHALMY,

4) fommue s, YEKEIBHHAER B OYVHETE 1, ojHeusaT COGCTBOHHOPYRHYD Hojmck Jsubo se

daxcHMUie WIH HHO® PKRMBANIGHTHOE YACCTOBEPEHMHE AYTEHTHIHOCTH ¢ NOMOELD NPYTrHX
CPeHCTS .

CTaTeR 5

OCHOBAHUA OTBATCTBEHHOCTH

13 OnepaToP HeCAT OTBATCTESHHOCTE 33 ymepS, AsfAADEMHCA pesyYALTATOM YTPARTH WK
noRpewneHMs I'pys3s, a TaEme 3ajepEKH B nepegave pysa, ecsm obeToATeNbeTEE,
BHIBABEMEe YTPATY, NOBpAR[IeHMEe WM IAS6DERY, MMaNW MecTo B [pejenax flepuofa
OTBOTCTBOHHOCTH OMSPATOPA 3a Ipy’, KAEK 3TO ONPBASJIEMO B CTBTHE 3, eciM TOJALKO
onepaTop He [OKAWAT, 4TO OH, ero cJIyEamMe WM aredtw Jmlo Apyrue JMoa, yoayru
ROTOPHY OH HCMONLIYET INAd NMPajocTaBMaHUR TPAHCOOPTHLMYX YOIyr, MPHHAIK BCe Mephl,
ROTOPLS MO paiyMHO TpabobaThes, 9To0H H3bemaTh TakHX OCCTORTANLETE K MX

nocsenc Te .

2) B TeX cJ/IyY8AX, KOrRA HeNPHHATHE ONePATOPOM, ero cAYRAmDM WM arsHTaMy Jmbo
APYTrUmMmM JUUAMM, YOIV KOTODPHIX OHePATOP HCONLIYeT XNA npehocTannaﬁxﬂ TPBHCNOP THHX
yOIIyr, Mep, YRAAHHWY B OYHKTe 1, coYsTaeTcd ¢ DpYroll NpHYHHOM B BOIHMRHOBEHWH
YTPATH, NOBPERUOHMS WM 3ANGPEEH, OMNEPATOP HEceT OTBOTCTREHHOCTSH JIMBL B TOMH
cTanand, & xaxofi ymepS, sApnmrapdics peiyasTaroM Taroll yTpaTs, NOBPemHeHUA WA
safepxExy, OOYCIIOBNIEH HOUPHHATHEM »THX Mep, OpPHM YCJIOBMK, ITO ONepPaATOP KOKSReET pAlHep

ymepta, KOTOpPWA He o0yciioBieH HeNpHHATHOM »THY Mep.

3) JafepEXa B NEPAJSTe Ipyia “MeaT MecTO, ecsi ONepaTopOoM rpys He nepefaeTca WM
He MPefOCTEBJASTCA B DACHOpARGHMEe JHYY, YNPoBOMOReHHOMY NPHHATE &r0, B Npejensx
CPOKS, NPAMO ONPBALSAHHOIC COIVIANSHWMOM, WS [IPH OTCYTCTBHHM TRECPO COMNBIAHHA ~ B

npagesiax PAIYMHOO CPOKA [ockie NOJYYeHMA 3a0pOCA HA IPy: OT TAKOMO JUUA.



4) Ecqut onepsTopoM rpys He fepefasTed WM He MpefocTaRiAeTCR 8 PAcHOpPAEeHHa JUMY,
YOPABOMOYEHHOMY NPMEATS &ro, B TevedMe 30 KaneHfapReX fHeR fnocie AATH, OPAMO
apelesaHHoll CoIJIameHHaM, W NDH OTCYTCTEHM TAKOrC cOrMANONMA -~ B ToYsHHe'

30 xaneHfapHLY OueR TocKe MoJydedys 3ampoca Ha [PYys OT TRKOro JMma, S0,
YOPAaBOMOTIeHHOS JAABMTS: TpelobaHue 010 NOBOAY YTPaTHW I'pysa, MOEeT CIHTATSL [Py

yTpPavenHnH .

CTaTea 6

fipefesid OTBETCTRBEHHOCTHY

1) 8) OTB@TCTBEHHOCTE ONEPATOpA 18 YHSPS, ARJUEMMECA Pe3IYALTATOM YTDATH W
MOBpEMAeHMA [PYy3a, B COOTBATCTBHM ¢ MOJIOMEHMSMM CTARTHH 5 OrpIRMYIMBARTCA CYyMMOH, He
npessmapmel 8,33 pacyaTHON oAMHMI 14 OfMH XUNMOrpamM Beca SpYTTO YTPRYeHHOrD WAH
NOBPERBHHOrO rpy2a.

b) ORHAaX0o, ecis rpys fepefaeTcH ONEPATOPY CPAlIY e OGNS NepedOiIKM MopeM wiM
N0 BHYTPeHHNM BOILM NYTHRM JHG0 eCcJm Ipy: lNepeHseTCs WM JOSMeH NepelABATHCOR WM ZAf
TEKOH NepesolkH, OTBOTCTREHHOCTH Oneparopa ia yuepS, assupoguicd pesynbTe&TOM YTPATH
WIH NOBPeXfeNMA IPY3&, B COOTReTCTBUM C NOJIOWEHHAMM CTATHM 5 orpanuwumaserca cymModl,
He npephmanmednt 2,75 pacverHoRk efuWMIpd 38 OJMH KHJOIDAMM pecha GpYyTTC YTPATEHHOTO W
IoBpeEReHHOro rpysa. Jhiw Uenell HACTORMEro NYHKTE NMePBBOIKR MOpaM WM 10 SHYTPEHHIM

BOAHLM MYTAM BEJIDYaET BLBO3 # HOCTRBKY Ipyios B IPaHMUaxX MOpTa.

e) Korfla yrpatTs Wit NOBPeRASHMS YACTH IPyla BIMAST Ha CTOMMOCTL Apyrof “acTH
rpysa, TO OPM OUPefefieHMM NPefesia OTBOTCTBOHMOCTH AOMWeH NPHKMMATLCR BO BHHMBHMEe

ofiEuii Bec YTPRTEHHOrO WK NOBPaMeHHOIO PY3& M rpY3a, Ha CTOHMOCTE KOTOPOrS
OK828HO BIMAMHE.

2) OTBeTCTRBAHHOCTS: ONAPATOPA 3R 25JPRKY b flepefadve rpysad B COOTBOTCTBUM C
MONOWSHHAMH CTETHHY 5 OrpAHHYMBAGTCR CYMMON, B 2,5 DAIA EPATHOM BOSHAIDARACHMD,
NOANemBmEMY YIUIATE ONEPATOPY 38 ero yCiayr® B OTHOMEeHWH 3R[APEAHHOrO rpysa, Ho He

npesnmapmell paIMept! TAROIC BOIHATPARAGHMSA b OTHOMSHWH fIApTHM, I8CTHMD xoTopoH
ABRASTCR AaHkli rpys.

3 Hi 8 KoeM CJIY¥86 COBORYITHBH OTBATCTBEHHOCTL OIMEPATODA HA OCHORAHME OOOMM
NYHRETOB 1 M 2 He JO/mHA NPeBLMATL OrPAHMYEHHA, KOTOpPOe OwUic O6n YCTAHOBNBHO COPRCHO

NYHRTY 1 3a MOJHYD YTPATY IPYaa, B OTHOHNEHWH EOTODOre BOZHUKSMR TARAS

OTBBTCTBEHHOCTS .



43 OnepaTop HOMST COrMBCHTHCH C NpefefaMy OTBETCTBEHHOCTH, MPeBMRADIMMH Te,
KOTOpHe [pafycroTpens B nyHxTaxw 1, 2 ¥ 3.

Cratea 7

[ipuMenenKe B OTHOMEHMH BHENOTOBOPHLX TPeSoBAHMWH

1) Bo3paNeHHA OTBeTIHEA ¥ ITpefen OTBeTCTBeHHOCTHR, NpejYCHMOTPeHHNe B HacTosmel
KoHBefiH, (IPAMOHMDTCR IpU MoGoM HCEe X ONepaTOopY N0 NOAORY YTPATH WM NOBPemmeH:s
Fpy3a, PABHO K3E K NO NOBOAY 3ANOPREM B NepefA%a rpyia, HEJaBHCHMO OT TOrD, OCHOBAH

3TOT HCK Ha [Or0oBOpe, JO/mMKTS KM HHOM (PE&BOOCHOBAHWM.

2) Ecqr Taxofl WCE NPemLABieH K CAyWoEaMy WM arsMTy onepaTopa JsmGo Apyrowy smuy,
YCJIYTH KOTOPOro ORGpPATOP HCNANLIYET AJIA NPpefOocTaBMeHHA TPAKCOPTHHX YCJIyr, TakoH
CIYRAmMH, STOHT WM JIMUO, AOKA38B, YTO ero felcTEMA HAXOOHMMCE B Mpejeriax ero
crymebusnl ofmasumoctell wm dyumynil, umeeT MpaBe BOCHONLIOBATHCS BO3IPANSHMIMM
OTHETIURE ¥ NPEfeNSMH OTBATCTBOHHOCTH, HA KOTODME COrNACHO HACTOMMeR KoHBeHIMH

BIPAaBe CCWNIATLRCA CaAM ONapaTop.

3 3s HeapMEHHMeM TOI'C, HTO NPBAYCMOTPEHC & cTtaTtse 8, CYMME, KOTOpPhe MOCYT OHTH
PINCKAMM C OfIePATOPE M /EBoro CAYRAESTrc, sredWTa WM JMis, YHIOMAHYTHH B [IpepRYHeN
OYHETE, He HoJMHW OpessiaT: B COPORYIHOCTH OpPefesil OTSETCTBEHMOCTH, NPEAYCHOTPEHELE
B HacTonmel Kowsemipm.

Crarss 8

¥rpaTa DPaBS HA OCPAHMYEHWE OTBETCTBEHHOCTH

1) OnepaTop HE HMeeT NPRBA HA OrPAHMYSHHE OTROTCTBEHHOCTH, NPeAyCMOTpPeHHCS B
cTaThe 6, GCAY HNOERIARO, YTO YTPATAS, [OBpoMMOHHG WM 2848pEEA ASWDCH PeRYNLTARTOM
aeficTaus Wt YNYHGHHMN CaMOr0 ONBPATOPa, ero CJAYEANMX WIH ATeHTOB, cObBepmeHHLX JHGO
€ HeMOpOHHOM NPHIHNKTE TaEYD YTPATY, MOBPefieHMe WIR 2aHepERY, JHMO0 BclBACTRHE
5e30TELTCTECHHOCTH ¥ ¢ NOHMMAHHEM RePOATHOCTH BOIHHEHOReHMS Tagoll yTpaTs,

MORPEMNEHHA WITH I0JePERM.

2} HecMOTPA H2 NOJSIOWAHMA NYMKTA 2 CTATHH 7, cJyEamumii WM aredT ofepaTopa Jmbo
Apyroe Jpalo, yCHYyTH KOTOPOIe QNepATOR HOROMbIYeT JJA (pefocTaBlieHWS TPaHCIOPTHLK
yoyr, Heé MMeeT fIPpaBa Ha OrpPAaHMICHHE OTEBBTCTBAMHOCTH, NpeflyCHMOTpeNHOe B cTaTse 6,

ecil JOKAIAWO, 9TO ¥TPATA, [NOBPEENEHHE WTH 38JepBK4 RBWIHCHL PeIyibTaToN ReﬁCTﬁﬂﬂ



W YOVEeHMS TAKOr0 CHYEAmero, areMTs wWn mua, copepmelsuy smbo ¢ HaMepaHHeM
MPHYMHUTE TARYD YTPRTY, NOBpeMNeHMe WM iajlepry, /MO0 BCJBRCTBHe
5830 TBETCTBEHHOCTY ¥ C© NOHHMAHMWOM BEPOATHOCTH BOIHMENOBAHMR TAKOR YyTPaTH,

[OBPEMACHRA WK 3a0LPWKRH.

CraTes 9

CrisuMafisibie NMpapsuna o8 onacHoM rpyiae

Ecsd onacHbli rpys nNepefaeTcd ONSPATOPY 6es HMapruponkH, ODCIHAYSHNHS, YMNAROBEM
WITH JOXKYMEHTOB, TpebyeMux B COOTBRTCTBHH ¢ JobuM 3AROHOM WM NpeMcaHeM,
KacaplHMMCA OlACHHX FPYIOB ¥ NPHUMeIMBId B cTpake, e fepejsercs Ipys, ¥ 8cJm B
MOMEHT NPMHATHA ¥M I'PY32 B CBoe BegeHHe onepaTop Muud obpaioM He ocmegomnex of

ONacHoM xapaxTepe rpysa, oH HMesT Mpaso:

a2) OPHHATL BCe MepH [PejOoCTOPONHOCTH, KOTOpME MOryT noTpaboBaTth
ofSCTORTEALCTEA, B TOM YHCAe, S0/ FPY? NPefcTaBWT HeNOCPeNCTBOHHYD ONacHOCTSH AN
sBoro I8 WM MMYHECTSS, YHHYITONHTE Ppy2, O682BPefidTh €rc ‘WX pacNopPAAMTLCS WM C
[OMOM LD MHNY NPABOMEPHLIX CPSJCTE 063 YILIRTH KOMNOHCALMH 24 NORPOEfAHMEe UMK

YHHITOMEHME I'Py3a 8 peilysisTaTe TAKMX Mep NPAUOCTOPOMHOCTH, M

bl NOMYYHTSL BOIMEWOMME 33 BCE PACKOMN, NOHECOHHMAE UM B CBRIH ¢ NPUHATRON
Mep, YKAIAHMAK B NMOANYHXTe (4), OT JKia, He semosmuBmEerc Jmos o6L3aTENBCTES HE
OCHOBAHHK TAKOTO NPHMEHHMOIO 3IRKOHS WK OpepiMcadug npoumbopmupoeats erc of ofacHON
XAPAKTEDE I'PYIa.

CraTsn 10

OfecnequTasisie Opakie B OTHOHGHWH TDYIOB

1) CrigpaTop HMaST [HPRBC YIEPEMBATSE DYE B CBAIM ¢ HIAGDEERMH X TpeloBBHKOG,
BOIHHKIEHMHE B CEAIM C TPAHCTOPTHLMM YCJYIaMu, NPafJOCTABNOHHMMH HM B OTHONOHHM Ipyis
Kagx B [Ipajeiax MNepqdogs aro OTHeTCTBeHHOCTH 33 rpyE, TAE K Bfiocneicrsum. OfHaxo
HUYTO B HAcTosmefl KouBeHiMM He BIMAeT Ha AelCTRUTANLHOCTL B CODTBATCTBMU C

NPHMEHHMBIM 3QKOHOM JIOOKX AOrOBOPHLIX YCJIOBWH, pacwupARMMuX oSecHevyxTeNlsHOe MPaBo
OMOPATOPAE B OTHOWEHWHM IpPyis.



2) OrniepaTop He HMeST MpPaBa YAEPRUBATL I'PY3, ecsM NPeAOCTABJIBHA AOCTATOYHAA
FapadTHd OTHOCHTENLHO CYMMB TPeGOBARME W ec /i SKBUBASMBHTHAA CYMMA (eHOHMDOBAHA Y
B3I8MMHO OJOGpEHHOH TpeThell CTOPOHN WM B ODRIMANLHOM YIPERNEHMH COCYAADCTBR, CHe

onepaTop HMeeT CBOe KoMMepueLKoe mpejlIpuUsaATHe.

3) g nosy9eHus cyrvm, HeoOXOonuMON ONA YINOBIeTBOPeHHSd CBO8ro TpebopaHMUs,
ONEpATOP MMEeT MpaBo, B IIpejefsiaX, JONYCEAeMhX 33KO0HOM [OCYHAPCTER, e HAXOHUTCSR
rpys, npofaThk, (OMHOCTED WM 9aCTHYIHO, [pY3, B OTHOMABHWHM KOTOPOro OH HCMOMbLiosan
OPap0 YOSPXAHWA, NPefYCMOTPEeHHO® B HacToamell cTarTke. 3TO NpaBo nNpojaxy He
MpUMEHAeTCH K KOHTeRHepaM, NamnaTaM MM AOROGHMM APHCNOoCoOAeHHAM JNR
TPAHCHIOPTHPOBKK WM YMAECEKK, KOTOPHE (PpUHALJICEAT CTOPOHEe, He Asasmmedicy
MepeBo3IYKOM WM IPY300TNPEBUTENeM, H HA KOTOPHX 4YeTKO 0O603HAYEHO HaWMeHOBAHHE
plafesLlia, KpoMe ciyvaes, xorja TpeloBaHMA ONMEPATOPA KRCAWICA CTOMMOCTH POMOHTA WM
YCOREPMOHCTBOBAKMSA XOHTEAHRPOR, MNANMETOR MMM NOZOGHLIK mpMenocobiewuit mns

TPAHCHOPTUPOBKM WM YIIAKOSKH.

4% pewae d9eM ocymecTBNATh S60e NPAROC NPOAAEM .pPYSa, ONepPaTop [OSEeH NMpefpHHATS
PailyMMble YCWMA, ¢ TeM 4ToSH YBeJOMHTH BJafjensya rpyia, /MO0, OT KOTOpPOrs OfieparTop
NOJTYyIWT ero, 4 JSMUO, yrpagoModeHHOe MPUHATHL FPY3 OT ONGPATOPR, O HAMeweHHOH
rmpofaxke. OneparTop OBAIAH JOJTRHLIM OSPA3IOM OTIUTATHCA OTHOCHUTENILHO OCTATES
OCTYIUIRHHUE OT MPOJA¥WM CBEpPX CYMM, NPHYHTADOMXCA ONEpaTopy, H PAIYMHEIX PACXOMAOB,
CRAIAHMBD ¢ NMpoflakell. Tlpaso npojasy LOJMEHO OCYHECTBNATLCA BO ACEX APYrHX

OTHONEHMAX B COOTBETCTBUM C 3AKOHOM I'OCYHAPCTBA, [Hé HAXOQMTCA Ipys.

Cratea 11

Ypegomieuye ol yTpaTe, OOBpeXRNEHUM UM 3afepEKE

1) EcJI ypemoMfeHue o5 yTPaTe WM NOBpeMOeHHM, KOHKPeTHO yxasnBammee Ha oGmui
XAPAKTEP Takoll yTPATH WM NOBPEeMAEHMA, He CJEJIBHO ONepATOPY He [o3fHes TPRThEro
pafogero AL, cnegybmero 3a AHEM, KOrAA ONepaTop fepefatt rpy’ Juyy, yopaBoMOTEHHOMY
OPURATEL ero, Taxas Nepefasa ABAAETCH fOKB82aTeNncTBOM prima facie nepepayy
on2paTopoM IPysa B COOTBETCTBHM ¢ onMecaHWeM B JORYMEHTEe, BHIAHHOM ONepaTOpOM
cornacHo nyHETy 1(b) cTateu 4, nund, ecsm Taxoli joxyMeuT He OMJI BHJAH, B XOpomeM

COCTOAHWM .



2) EcyM yTPATE WM MOBPENeHHe HEe ABJADTCHA OYeBMIHLMK, MNOJIONSHWUA NyHETA 1
MPHMEHADTCA COOTBETCTBEHHO, ecflM yBeJoMieHHe He cAeflaHO OofigPATODY B Tedadue

15 xaneHpapHLX NHeW nocfe AHR, KOrHA rpy: LOCTUr KOHBTHOIrO NOMAYYATeNriAd, HO HH B RO&M
ciyvae He No3fgHee 60 kxaJsleHpapHnX fgHeM nocsie OHA nepefs8vH rpy:a Juy,

YNPABOMOTEHHOMY MPUHATL ero.

3) Eermt OMNepaTtTop YSACTBORAN B OCMOTDE WITh NPOBGPEe PY3a NpH erd nNepefade Uy,
yIpaBoOMOTeHHOMY MPUHATL I'PY3, HeT HeoSXOMHMOCTH B yeejJoMianyuu onepatopa o0 yrpare

W NOBpeRferuH, KoTopue OwUni YCTAHORNEHH RO BpeMA 3TOFO OCMOTPE HIM ITPOBEepKRH.

4) B cenyvae keko#i-/mbo daxTHUECcRON WM fipegnonaraeMoil YTPATH W NOBPeRmAeHHd
FPYaa onepaTop, NepeBoaduUx M JIMUO, YIPABOMOTaHHOe NPUHATL [PpY3, [AOJDKHL

MPelOCTABMATS APYr APYrY Bce pailyMHbie BOIMONHOCTH ANA NMPOBGPKK ¥ cYaTa rpyia.

5) Huxaxad KOMIEHCALMA He NOIJIeWMT YyrnatTe 38 ydepS, Bulisammuik 2ajepmxoi »
repefiave rpysa, ecyiM ypefomMineHne He OLDIO cOenadO OMePATOPY B TOYBHHe

21 kafleHAKPHOrO [HA focse AHA Mepafgavyl rpy’s JMUY, yUPABOMOY@HHOMY NpHMATHL ero.

CraTpdA 12

HexoBaA HaBHOCTS

1) Mwfolt McR Ha OCHOBAHMM HacToRmel Kouwpewuyu¥ Noramasercsds JaBHocThD, ecumt cyialiuoce

W apSUTPREHOE Pa’BUDATENLCETREC He GLIO HAKATO B TevYsHHe JBYX JeT.

2) Cpok uHckoBOM JASBHOCTHY HaTHHEETECR:

a) B JeHb, KOI'fla OMEepATOPOM I'Pys WM YACTL ero nepajsercs Jmbo

MPefOCTRANACTCR B pARCNOPAELHUE JHMUY, YUIPABOMORGHHOMY NPHHMATE TPY3, W

b) B cayqae nomoli yTpaTH rpysa, B fleHs, kKorga JMUo, YMPABROMOWEHHOe 3IAABHTE
TpebosaHne, MONYYABT OT OMepaTOPA yBeHOMIIeHKe O TOM, 4TO I'Py? yTpaveH, WM B J8Hk,

KO8 3TO JIMUO MOWBT CYHTATH I'PY2 YTPEYEHHHM B COOTS@TCTHMH ¢ NYHKTOM 4 cTaTid 5, B

JABHCHMMOCTH OT TOrO, 4TO HacTynaeT DPaHUe.

3) HeHs, xorpa HaiuHAeTCA CPOK HeXOsoH OasHOCTH, He BKJOIaeTcA B »TOT CPOK.



4) Onepatop Moxer B Jsmloe BpeMa B TETeHHMe CDOKA UCKOBOH MABHOCTH HPOANMTE 3TOT
CPOE NYTeM YyBBUOMIGHMA 3AABHTESD TPelOoRAHME. 3BTOT CPOR MOEST OWThH pOLNeH ayTeM

APYroro yBeONoMITeHUA WIM YReJOMITeHu

5} PerpeccHuii MCK MEPeBO3IUKA MMM APpYroro Jsia MpOTHR onepatopa MomeT OMTE
NpeNsARfBH Jame 10 KCTOYeHHMHM CPORA MCKOBOR HEBHOCTH, NPeUYCMOTPRHHOIO 8 MPOHBULYIKY
(IYHKTaX, eCJi OH nNpenmfblideTcd B TeYemma 90 fuell nocsie TOro, KAR Nepepo3THE WM
Apyroe JMUO NPHIHASTCA OTBETCTBOHMBM 10 MORY [POTHE HErd CaMero WK onnavusser
TpefoBaHHde, Ha KOTOPOM OCHOBWBAJICA TAKOH MCK, # eC/iM B PaiyMHMR cpok nocse
JEARJSIGHUA MPOTHR MNEPOBOYMHUKS WM Apyroro Juna TpeboRaHMA, KOTOPOE MOmST MNPUBECTH K

perpeccHOMy WCRY MPOTHEB ONepaTopa, yRefoMfAeHWe O 31asiBNIeHMM TAKOro TpeboBanus ORUIO

CraTsf 13

HoropopHuie yCJIOBMS

1) la YoRSDTeHMEM chyvaen, £orjga B HacrTosmeH XoHsewiUM OPEOYCMOTPEHO HHOG, Jmofoe
ycsioB¥e B ADrOBOPe, 3IAKJIOYEHHOM OMNepaTOopoM, WM B JsOOM HoKyMeHTe, NOANMUCAHHOM MIH
BRJAHHOM OMEPATOPOM HA OCHOBAHHM CTATHK 4, SMIALTCH HUNTOEMLM 3 Tolt cTernemu, B
KaKOH OHO MPOTHBOPEYIHUT NPAMO WM KOCBOHHC MoNOmeHHsM Hactommeli KoHBewuuu.

Henedlc TBUTENBHOCTE TAKOMO YCNOBUA He IQTPArHBAeT ASHCTRUTEMRHOCTL [APYPHX NOJIOWeHMH

AOrobopa WG HOKYMEHTA, YacTHD ROTOPOIe OHO HABJfeTCH.

2}  HecMOTpH Ha NOSIOWeHHA NpeWOVEErs NYHETA, ONOPATOP MOKET COrNIACHTHLCA YBENHIHTH

CBOD OTBETCTBEHHOCTS W oflAlsTenscrTsa no HacToAmed KoHReHUMH,

Crateg 14

Tolmosanue KoHBReHUMM

Npy TONKOBAHMM HacTofMed KOHBeHLUWH HANJICWUT YIUTHBATH €8 MemOVHAPOIHLIM

XapaKTep # HeolXomgMMOCTH coBelcTROBYTE NOCTUROHMID @fMROCOPAIUR B ee MPHMEHAHMK.



CraTea 15

MemfyHADOJHLA TPBHCHOPTHHEe KOHBOHIWH

Hacronmanr KOHBeHUMA He MEHRET KAaKMX-JHMS0 mpapR WM obSAsaHHOCTEH, KOTODHe MOrYT
BOIHMKATE HA OCHOBBHMM KAKOH-IHMGO MeYHApPOLHOW KOHEeHUHH, Xacanmedcs memgynapogro
ePeBsO3IKK FpY3Ios M CBAGBADEEH roCyHApcTBO, ABJASDMEeecd CTOPOHOH HacTommel
KOMBENUUM, WIH HA OCHOBBHMM KAKOro-/MGO 3AKOHA TARROMO rOCYfAPCTER, KOTOPWHA OPHBOXMT

B geficTEHE KOHBBHUWD, KACAMMYDCA MeMAVHApOAHOH Mepencikd IpYIoB.

CraTen 16

PacveTHad emMHHLA

D PacqaTHAR eAWHHLE, YNOMMMBEeMAR B CTaThe 6, fbjierca ogwmjeldl crneuUHaNsKOro
MpsBa 3AMMCTBOBAHUA, KAk OHA onpefgeneda MeRAYHAPOUNMLN Sa/OTHEM (GoHRoM. CyMMs,
YRA3IAHHEES B CTATEE 6, BLPAWAWTCA B HAUHOHANLHON BA/DTE TOCYHAPCTBA B COCTRETCTBME
€O CTOMMOCTLD »TOH BAMDTH HA £aTy cYAeSHOrO POMAHMA WM Ha HATY, COTMACOBAHHYD
CTOPOHAMH . 3IKBHBAMAHTHOCTH MeMay H§unoxansxcﬁ pasmrod I'oCYARPCTRR-CTOPOHNM, KOTOPO®
ABMRSTCA LNBHOM MEMAYHEPOAHOrs BAMETHOrC $OHAR, W CHNLHANLHMY MPABOM IAHMCTBORRHMA
HCIHCIIRETCA B COOTBETCTEHH ¢ MOTONOM ONpPefleneHHA CTOMMOCTH, MpHMeHAeMuM
MemQyHApOAHAM BANDTHLM POHAOM HE COOTBETCTRYDMYD ATy JJIA ero cofcTBeHHMX onepaumll
¥ PACKETOR. JKBHDANMEHTHOCTS Mewdy HAUOHANLHOR BasmrToll TocyraperTBa-CTOPOHM,
ROTOPO® He ABJAGTCA WNeHOM MemIVHADOHHOrC BASHTHOrS GOHHS, ¥ CHOIMANbHLM TPaBOM

3IAMMCTBOBRAHMA MCYUCHAETEN onocnloM, YCTAHOBMAHIBM BTHM I'OTYHapCeTBOM.

2) Hoexucnienue, yhuomAnyToe B nocneguell dpase npempiymerc NYHKTE, OCyHecTBAReTCH
TaxuM obpaioM, YTobh BHPAIMTH B HAUMOHANLHON BasmTe COCYHAAPCTBA-CTOPOHM, HACKOMBEO
$TO BOIMOMHG, TY RE DOaNIbHYD LEHHOCTE CYMM, YRAZHHHWX B CTA&TRe 6, KAKAA Bhlpaweaus B
3TOH cTaThe B PACYETHLX EAMHWUAX. [OCYHAPCTBA-CTOPOHM COOSMADT HAeNOiHTAPHD
CHIOCODHMCYUENIGHME BO BPeMA NOAIMCHHUA WM UpR ~fAY6 HE XPAHeHHe CBOWX
PATHOHKALMOHHL IPAMOT, HOKYMEHTOR O NPUHATHH, YTBEPMUGHHK HITK MPUCOSIMHEHHH M

Kgxm,[ﬁ PRI, KOI'BNE MPOHMOXOMUT WIMeHeHHs B chocole TAKOrC HCYHONIRHHA.



JAKJIOUMTENBHHE [IONOREHVHA

Crarpn 17

HenosuTapui

HenosurapuaM Hacrosmeft XoHBeHUHH ABnAeTcs [eHepanisinil cexperspb OpraHMsalpH
O0veauHeHHRX Hatmi.

CraTtsa 18

Oommucanue, paTHhURAUKA, MPUKATHE, YTBSPEAEHHE, OPHCOemHHBHHEe

| D) Hacrosuand KOHReRUWHS OTRPHMTA OJIA TNOAMHCABHMA HE 1S8KDYHTANBHOM 1aCefaHMH
Kondeperiuu OpraHuszalnud OSsefuHetytx Hauuil no sonpocy o6 OTBeTCTBEHHOCTH ONSPATOPOB
TPAHCNIOPTHEX TEPMMHANOB 8 MOXAYHAPOMHOW TOPropne; OHA GYHeT OcTaBATHLCA OTKPHTOH

A7 NOMIMCBHMA BCEMM FOCYINAPCTHAMH B LEHTPANLHRN yUIpesfeHHAX OpraHuiauguu

O6beaudeHHsX Hauwit B Hup-Hopke go 30 anpesns 1992 roge-

2) Hactoamas KoHBeHUMA NMOANeSEHT paTHbUEalUy, NPHHATHD WM YTReDPRASHHD

AOANHCABMHMH e FOCYAAPCTRAMH.

3 Hacroamad KOHBOHIMAR OTEPHTA LMK [MPHCOSUHeNMN BceX He MOAMMCABENWY €8

rOcYyOapeT® C JATH OTKPHTHA ee ANd (oMHCBHUA.

4) ParwhuxalMoHHble rpaMorTsl, JOKYMeHTH O OpHHATHH, YVTBepEIeHHH U OpHCOSUHeHMM

CAABTCH Ha XpaHedHue TedepantHOMY cexpeTApP OpramMiaund OSsemvHeHHRx Rauui,

Ctarna 19

piMelerue 8 OTHOMBHHY TeppUTOPHANBHEN o OnHNL{

1) EcNM rocyRapceTEO MMeeT [ABe WIH OoJiea TeppPHUTOPHANLHLS ofHHMINI, B KOTOPAX
MPHMEHMIDTC A DAINMYHLE CHCTeMM NPaBa 00 BOMPOCAM, NBJASDEHMCR OpagMeToM peryJmpoBaHMA
HacToAme# KOHBeHUUHM, TO OHO MOWET B MOMKHT MONTMCAHKA, paTwDUKALMH, NPUHATHR,
YTBEPWJIeHUA WM NPHCOefMHEHHA 23ABHTL, 4TO HacTORUWAN KOHBGHUHR pachpoOCTpAHAeTCA Ha
B8C8 R0 TEePPUTOPHAMBHLE efMHUIL! WM TONMbBRO HA ORHY WM HeCcKOSIbKO H3 HMX, H MOWaT B

/wfoe ppeMs MPefCTABMTE APYroe jafbfieHMe BMECTO DAHea cheJIaHHOrO.



2) B 3TuX 3aABNEHMAX OO/MRHE ACHO YKa3IWBATHCA TEPPUTOPHAMLHEE SAHHHIGI, HAa KOTOPHe

pacrpocTpatneren KoHUBeHiusa.

3) Ecrm 8 CHITY 3afBJIEHMA, CAENAHHOrO B COOTBeTCTBHM ¢ HAaHHOR cTaThel, HACTOREERS
KOoHBEHLUMA PACTPOCTPAHABTCS HA ONHY WK HECKOJILKO TeppUTOPHAlLHLN efuHHYy, a Ae Ha
BCe TepPHTOPHAJILHEE eAMHMIL! [oCYAapCTBA-CTOPOHE, HACTOREAR KOHBOMUMS AOMEHE

NPHMBHATLCA JMEL B2 TOM ciiyvae, ecyi

a) TPAHCTIOPTHHE YONYIH MPefocTabIlmyTCH ONepaToOpOM, MECTO KoMMepaecEoro
NPEeSIPUATHA XKOTOPOrO HAXOAMTCR B TePPUTOPHANLHON epuHuue, HA KOTOPYD

pacnpocTpadHretrcd KoHBeHUMA, WK

b) TPRHCNOPTHLE YCAYIY NMPefOCTASMAADTCA B TeppUTOpHAanbHON efgMHuLa, Ha EOTOPYD

pacnpocTpaHAeTed KOHBOHUMA, WM

¢) B COOTBOTCTAMM C HOPMEMH YacTHOrO MERAYHAPOLHOrO MpaBa, TPAHCHOPTHE
YCIYTY PeryIMpYDRTCR 3jaxoHoM, gelicTpywmMM p TeppuTOpPHansHofi epguHulye, Ha KOTODYD

pacnpocTparRaTcA KoHBeHuudA.

4) Ec/iM rocyfapeTBO HO fAefiieT JAABJeHMA B COOTBBTCTBHM ¢ NyHrToM 1 Hactoaned

cTaThy, KOHBEHLHSA PACIIPOCTPRHAETCH HAR BCe TePPHTODHAJILHEE eIHHHIE BTOrO rocygapcTaa.

Ctarer 20

BeTynfieHue 3afBnenva B CHITY

1) JanBSIoHMA B COOTBRTCTBUM €O cTaTheir 19, chesiaHHLie BO BpeMfA NONMUCAHUA,

NopneskaT NOATBePEAeHId (pU PATHDUKALMH, MPUHATHM WIH YTBepRIOHHH.

2) JaApfieHun M MOATREePEGeHWR 3aABMEeHME fJeNlabTcd B MUCsMaHHOH dopMe o ODRUHUAIILHO
coobmanTes Aeno3UTapHD.

1) JafsseHue BCTYTIAST B CWIV ONHOBPEMeHMO GO BCTYILNGNMeM B CWIY HACTORMEH
KOHBOHUMM B OTHOWMGHUH COOTBeTCTBYDMAre rocygapcTsa. OgHaRo 3afBileHue, O KOTOPOM
AeloIUTAPMIt nNoJsiydgeT odHUHansHoe yoefoMieHue MDCIe TAKOrO BCTYIUIHMA B CUITY,

BLTYMNgeT B CHITY C MNepBoro OHA Mechla 10 WMCTeYeHHM mecTH MecHAies (lochie JaThl aro

NONYHESHUS HenoiuTapuaeM.



4) Jwboe rocynapeTso, KOTOPOe AeNREeT 33aABJNeHHe B COOTBETCTBUM co crarteed 19,
MORET OTKAZATHLCH OT HOro » Jswboe spema nocpelcTaoM OPULHANBLHOrO YBeNOMIT@HUA B
e BMeHHON dopMe Ha ¥MA OenO3IUTAPHA. Taxod OTKAI BCTYNAST B CWIY C NepBOro AHA

MacAla 0 HCTeTeHMH WecTH MecAled [nocse HaTh [IOJYYeHUR YBOJOMeHUA HelnoilzuTapHeM.

Crateg 21

OTroBOpPKEY

HukakHe OroOBOPKKM He MOTYT OWThL cHeflaHs K HacTosmeRd KoHBOHI[MM.

Crateg 22

BeTyILNeHKe B CHAY

1) HacTtoamad KOHBeHLMA BCTYNAeT B CWIV ¢ fs8pBOrc AHA MecAUa 0 HeTeYeHUd OFZHOTro
rofa nocsie OATH CA8YHM HA XpaHeHUe OATON parTudMRauUOHHOW IPAMOTH WM f[IOKYMeEHTA ©

NPUHATHHE, YTBEDRARHWY WM NpHCOeJUHeHuH .,

2) INA Kaxgoro rocyAapeTha, cTaHOBAmMerocs JOropapHsaD@MMcs FOCYHapcTBOM HacTosmed
KoHPeHIMH Noclle faTH cfadd HA XpaHeHHe (OATOR paTHDHERIMOHHON IPAMOTH WM NOKYMeHTa
0 TPHHATHH, YTBePEASHMM WM NpUcoeHHeHWK, HacTOAmMAA KoHReHUMS BCTYNAET B CWIY C
NepBOre AHA MecHdAlA MO HCTeTeHHH OfJHOTO FOASR Mocse AaThH CHAYK Ha XpaHeHHe

COOTBETCTBYDEEro JOEYMeHTA OT WMMeHH »TOoro rocygapcrtsa.

3) Kaggoe [ocyfapeTso—cTOPOHA JOSMKHO NPHUMeHATH: [ONOReHUR HacTodmeld KoHBeHUHM
TPAHCIOPTHRM YCJIYraM B OTHOREHWM Ipyla, OPHHATOIO B CB08 BajeHde ONeparTopoM 8 HATY

W foctie Jathl BCTYNUNAHME B CHITY HacToamalt KoHpeHUHMH B OTHORMEHHH ITOrO rocynapcTaa.

Crateba 23

lepecMoTe U BHeceHMe NOIPABOK

iD) Mo mpocebe He MeHee YeM OOHON TPeTH [OCYAApPCTEB - CTOPOH HacTosmeHd KOHBEHLMM

RenosuTapuit Jo/oEeH ¢o03BaThH xKombapauuywn JOropapuBapmMXCcS TocyfapeTs ILJIA nepecMoTpa

eg Mnd BHeceHHA B Hee MOoNpaBok.



2) Cuuraeresd, wro jwbas paTHPURAUMOHHAA rpamMorTa ¥ JWOOH HOKYMEHT O (IPHHATHH,
YTBepHIeHHE WM MpHcoefHHeHHM, CABHHMEe HA ¥YpaHeHWe nocde BCTYIUIGHMS 8 Cly [OOpABKK

K HBCTDKmeﬁ KOHBeHUMH, OTHOCATCH £ KOHBeHUMH ¢ BHACeHHMMM P HBe NOMIPABKaMM.

Crater 24

(lepecMoTp CYyMM OIpPAHUYEBHHUSA

1) Mo npocsfe 10 MeHsmeR Mepe 9eTBepTofi 1acTH [OCyHapcTB-cTOPOH Hero3uTapui
[OoJokeéH COIBATH cosemAMHe KOMMTETA B COcTaRe MpefcTasurelied JOroBapUBADMUXCS
rocygapeTs, MO OAHOMY OT KamOOro rocydapCeTBA, LA oScYyRHOEHHA Bomnpoca o6 ypesSMIeHMM

WM COKDAMEHWH CyMM, YNOMHHAeMhIX B CTAThE 6.
2) Ecmg wacroamen KOHBeHUMS BCTYIMT B cuay coyers GoJiee NATH JeT f10oche Toro, KAk
oHa OwnNa OTKPWTa AW NOANHCAHMA, JeNnolIuWTApPURl HO/MeH COIBATL cOoBemadue KoMMTeTa B

TedeHHe [1ephoro roga Nocne ee BOTYIISHHA B CHAY.

3) CopemaHie KOMMTETA [O/DEHO (POBOAKTELCA BO BPeMA W B MecTe MpoRedeHMs Gsomalimed

ceccud Komucewu Oprandszauuu O6meuneHsnx Hauuil no npasy MewayHapogHOH TODLoOBJIM.
4) TIp# YCTAHOBJIGHKH TOro, cJasfyeT JHM HIMeHAT: Npafesml H, ecSlM fa, TO Ha KBKYD
cCyMMy, SOMRHE OPHHMMATLCA B0 BHMMAHME clelYiOHMe KDHTEPHH, OoOpefeSieHikie Ha

MeAYHBPOOHON OcHOBe, U ymbue APYIrUe KPUTEPHH, KOTOPHE [MPHIHANM YMECTHEMM®

a) cyMMa, HAa KOTOPYD OnUTM HiMeHeHH npefesk! OTBETCTBSHHOCTH B KAKOH-JMOBO M3
TPRHCIOP THED KOHBERUMIL:

b) CTOMMOCTE TPYy308, O6PACATHRAEMEY CNEePATODPOM;
c) CTOMMOCTSE TPAHCMOPTHRIX YCOJIYID,

d)  pa3zMep CTPAXOBLIX B3IHOCOB, B TOM YUCJEe [PH CTPAXCBAHHK CPYIOB, CTPAXOBAHHM

OTBEeTCTBEHHOCTH ONepaTOPOB H CTPAXKOBBHMM paloduX OT HeCcYacTHMX cJTyYaeB Ha

MPOK3IBOACTBE

e) cpefHui paiMep yOuTKOB, BILCKAHHLIK € OTEPSTOPOB 338 YTPATY WM [ospewfeHue

rpy3a WM 3alep®Ky 8 ero nepegade; u

£) CTOMMOCT b SAGKTPOSHEPTHH, TOIMUIMBA ¥ OPYIUX [MPOKIBOACTBEeHHLK (arTOpoOB.



5) Normpasky [O/MG YyTRePRA&TLCA KoMuTeToM SOMLUHHATEOM B [OBe TpeTH ero YiIeHos,

MPHCYTCTBYIOMHY H YIaCTRYDEHAX B rOJIOCOBAHMHK.

6) Huxaxas NONPRBKA K MPejesiaM OTBETCTBEHHOCTH B COOTBeTCTBMM ¢ HacTosAmaed cTaThel

He MONSeT pacCcMATPHUBATLRCH paHee YeM Jepeld MMATh JieT 0S8 AT OTKPRTHA HacTo el

KoHBEHUMHY [SIR TONIMCEHEA,

7y Jpbye Monpasxy, YTOeDRISHMYD B COOTBeTCTEHMM ¢ MAVHRTOM 5, AefoiuTapull AOSTReH
DorecTH B0 coenedus ncex [orosapusamaMxci rocypapcers. ITlonpaska cHHTaeTes npunaTol
8 KOHLE lB-MeCHAMIHOrC CPOKA MocNé YReAOoMMABHKA, ecfM B Opefeniax 3TOf0 CPORA He MeHes
48M OfiHa TPeTh TOCYHAPCTE, KOTOpPHWe OuM FocyHapCTRaMyM—CTOPOHSMM BO BpEMS
YTREPROGHHA NOMPABRH KOMHTETOM, He COOONMIM JencidTApHd O ToM, YTO OHH He NPHHHMMANT
3Ty nonpasky. Honpagrs, CYHTAIMAACH OPHHATOR B COOTBETCTBMM € HACTOAMMM MYHKTOM,

BCTYMAST B CHIY ISR BeeX OCYNApCTBE-CTOPONR €Yepe3l 18 mecdAueB nochle e MPHKATUA.

83 FocyAapcTBO-CTOPOHS, He [PMHABNES NONPABKY, TeM He MeHes CBAIAHO en, eCJHM
TakOe rocyfapcTRO He JeHOHCHPORANO HacTosmyn KoHBemywp 10 MeHmmed HMepe 25 OAUE

Mec s [0 BCTYIUIEHHMS MONPBBKM B cwiy. Takasf [OeHONCAUMH HPHOGPBTQQT CHJTY OpH

BCTYTLIGHMM B CWITY TIOMPABKH.

9) Ecsot [10fIp8BRA (IPHHATS B COOTBETCTEMM C NYHETOM 5, a l8-Mecaymulil cpox LA @6
NMDHHATHR eme He MCTeK, TO roCYAapcTEO, KOTOPO® CTRHOBUTCR [OCYAApCTBOM — CTOPOHOR
HacToAmel KOHPeHUMM B TeYeHUe YNOMAHYTOO CpoOKa, CBSIAHO MONPABKOR B clyvae ea
BATYILNEHHA B cwty. [OCYHAPETBO, KOTOPOE CTAHOBUTCR [OCYAAPCTBOM-CTODOHON NMOCHS
YIOMAHYTOrD CPOKR, C8A28H0 JO6oR nonpaasxolfl, xoropas Owfla OPHHATA B COOTBETOTBMH C

nyHsToMm 7.

10) fpuMeHuMEM (IPESSJIOM OTBETCTBLHHOOTH ABMRRTCR fApefiesl, XoTopuil, B COOTBETCTBHK ©
MpemecTEYREUMHE NYERTAMHM, AeHCTBYET B feHb, KOTAR HMeSM MecTo ofcTOATeNILCTEA,

BRI BARMME YTPATY, NOBpoNAcHMe WM 33J0DKKY.

Cratha 25
Henoucsuusa

i D] HacToaman KoupeHiUMA MowkeT GMTE B Jiofoe BpeMA geHOHCHpOBRAHA

Focyg&pctsom—CTopoxoﬁ fyTeM HaOPABABHHA JSeNO3IUTAPHED NMHCLMEHHOr O YyueloMieHHd.



23 C yaerom nyHrTa 8 cratiu 24, pgedHoscauus mpuodpeTaeT CUNY C (18PBOTO AHA MeCcaus
no UCTeYsHHH OJHOCO rofa Nocse [oMyYeHus fenosHTapHeM TarkOoro yeegomiedus. Ecsm B
ysegoMiieHH YRBIaH Soflee AMTe uMBR cpox, To HeHoHcaiuMd NpHobpeTaeT CUNY No

HeTeveHMH 3ITOrOC CPoOKa fochie [NONYIeHHA fefoiuTapHeM TaKOro yepefOMReHHsd.

COBEPEEHO p BeHe HeBATHAFUATONO AMpeNif THICAYE HEBATHLOT AEBAHOLTO (epBOrc roja
B BAUHCTBEHHOM SEIeMILIAPE, TeKCTH KOTOPOro Ha aHrmAckom, apabckoM, KCNAHCKOM,

KHTAHCKOM, PYCcKOM ¥ PPaHUYICKOM A3bEAX ABAADTCR PABHO AYTEHTHIHLMM.

B YAOCTOBEPEHME YEI0O HumenommcasmuecH NOMHOMOUHLG NPEHACTABHTENHM, AOJEHLM

ofpRIOH YNONHOMONEHHME CROMMK NPASKTENLCTBAMM, MNOQITHCAIHM HACTORKYW KOHBeHIMD.
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CONVENIO DE LAS NACIONES UNIDAS SOBRE LA RESPONSABILIDAD DE LOS EMPRESARIOS
DE TERMINALES DE TRANSPORTE EN EL COMERCIO INTERNACTIONAL

PREAMBULO

LOS ESTADOS CONTRATANTES,

REAFIRMANDO SU CONVICCION de que la armonizacién y la unifilcacibn progresivas
del derecho mercavtil internacional, al reducir o eliminar los obstfcules de
carfcrer juridico que se oponen a la corrieunte de comercio internaclonal, en
especial los que afectan a los pafses en desarrcllo, contribuirfan notablemente
a la cooperscibn econdmica universal entre todos los Estados sobre una base de
igualdad, equidad e interés comiin v a la eliminacidn de la diseriminacién en el

comercio Internacional y, por lo tanto, al blenestar de todos los pueblos,

CONSIDERANDC los problemas creados per la incerridumbre acerca del régimen
juridico aplicable a las mercaderias objeto de transporte internmacional cuando no
estén a cargo del porteador ni de log interesados en la propledad de la carga sino

a cargo del empresarioc de una terminal de transporte en el comercio intermacional,

DESEANDO facilitar la circulacién de las mercaderfas mediante el
establecimiento de normas uniformes sobre la responsabilidad por la pérdida o el
dafioc de esas mercaderfas, o por el retraso en su entrega, mlentras estdn a cargo
del empresario de la terminal de tramsporte y no estfin amparadas por las leyes de

trangporte basadas en log convenios aplicables a los diversos modos de transporte,

HAN CONVERIDO EN LO SIGUIENTE:

Articulo 1

Definiciones

En el presente Convenio:

a} Por "empresario de terminal de tramsporte” (en adelante denominado
“"empresario”) se entiende toda persona que, en el ejercicio de su profesién, se

hace cargo de mercaderias que son objeto de transporte Iinternacional a fin de



prestar o de hacer prestar servicios relacionados con el transporte con respecto
a esas mercaderias en una zona que estd bajo su control o sobre la que tiene un
derecho de acceso o de uso. Sin embargo, no se congiderari empresario a la personpa

que sea porteador en virtud de las vormas juridicas aplicables por las que se rija

el transporte;

b) Cuando las mercaderias se agrupen en un contenedor, una paleta u otro
elemento de transporte andlogo, 0 cuando estép embaladas, el término "mercaderias”

comprenderd ese elemento de transporrte o ese embalaje, 81 no ha sido suministrade

por el empresario;

c) Por “"transporte internacional” se entiende todo transporte respecto del
cuval consta, cuando el empresario se hace cargo de las mercaderias, que el lugar de

partida y el lugar de destino se encuentran en dos Estados diferemtes;

d) La expresidn "serviclos relacilonados con el trangporte” comprende
servicios como el almacenamiento, el depésito, la carga, la descarga, la estiba,

el arrumaje, el entablado y el trinmcado;

e) Por “aviso” se entiende todo aviso dado en uma forma por la que queda

congtancia de la informacidn que cootiene;

£) Por "solicitud” se entiende roda solicitud hecha en una forma por la que

queda constancia de la informacién que contiene.

Articulo 2
Ambito de aplicacibn

1. El presente Convenio se aplicard a los serviclos relacionados con el

transporte que Se pregten respecto de mercaderfas que son objeto de transporte

ipnternacional:

a) cuando los servicios relacionados com el tramsporte sean prestados por

un empresario cuyo establecimfento esté situado en un Estado Parte,

b) cuando los servicios relacionados com el transporte se presten en un

Estado Parte, o



¢) cuando, de conformidad con las normas de derecho internacional privado,

los servicios relaclonados con el transporte se rijan por la ley de un Estado Parte.
2. Si el empresario tiene mds de un establecimiento, su establecimiento serd el
que guarde la relacidén wds estrecha con los servicios relaclounados con el
tranpsporte considersdos en su conjunto.

3. S1 el empresario no rlene establecimiento, se tendrd en cuents su reaidencils

habitual.

Artfculo 3

Periodo de responsabilidad

El empresario responde de las mercaderias desde el momento en gque se hace
cargo de ellas bhasta el momento en que las pone en poder o a disposicidn de la

persopa facultada para recibirlas.

Articulo 4

Emisidn del documents

1. El empresario podrd, v a solicitud del cliente deberd, en un plazo razonable ¥

a su eleccidn:

a) bien acusar recibo de las mercaderfas firmando y fechando el documento

que le pregente el cliente en el que se identifican las mercaderfias, o

b) bilen emitir un documento flrmado en el que se identifiquen las
mercaderfas, se acuse su recibo, con expresidn de la fecha en que fueron recibidas,

y s8e haga comstar su esatado y cantidad en la medida en que puedan determinarse por

medlios de verificacidn razonables.

2. 51 el empresario no actGa conforme a lo dispuesto en los apartados a) o b) del
pédrrafo 1, se presumird, salvo prueba en contrarlo, que ha recibido las mercaderias
en buen estado aparente. Esta presuncidn no se aplicard cuando los servicios

prestados por el empresario se limiten al traslado inmediato de las mercaderias de

un medio de trangporte a otro.



3. Los documentos a que se refiere el piarrafo 1 podrdn emitirse en cualquier
forma por la que quede constancia de la informacién que contengan. Cuando el
cliente y el empresavxioc hayan convenido en comunicarse electrénicamente, los
documentos a que ge refiere el pirrafo 1 podrédn ser sustituidos por un mensaie

de intercambio electr8nico de datos equivalente.
4, La firma a que ge refilere el piarrafo 1 podréd ser una firma manuscrita,

su facsimil o una autenticacibn equivalente efectuada por otros medios.

Articulo 5

Fundamento de la responsabilidad

1. El empresario serd responsable de los perjulcios resultantes de la pé€rdida o
el dafio de las mercaderias, asi como del retraso en la entrega, si el hecho que ha
causado la pérdida, el dafic o el retraso se produjo durante el perfodo en que
respondia de las mercaderias en el senrido del artfculo 3, a menos que pruebe que
&1, sus empleados o mandatarlos u otras personas a cuyos servicios recurra para la
preasracitn de los servicios relacionados con el transporte adoptaron todasg las

medidas que razonablemente podian exigirse para evitar el hecho y sus consecuencias.

2, Cuando el empresario, sus empleados o mandatarios u oftras personas & Cuyos
servicios recurra para la prestacidn de los servicios relacionados con el
transporte no hayan adoptado las medidas a que se refilere el parvafo 1 y ese
incumplimiento concurra con otra causa para ocaglonagr la pérdida, el dafio o el
retraso, el empresaric serd responsable s6lo en la medida en que los perjuicioes
resultantes de la pérdida, el dafio o el retraso puedan atribuirse a tal
incumplimiento, a condicidn de que pruebe el importe de los perjuicios que no

puedan atribulrse a &L,

3. Hay retraso en la entrega de las wmercaderias cuando el empresario no las pone
en poder o a disposicidn de una persona facultada pars recibirlas dentro del plazo
expresamente acordado o, a falta de tal acuerdo, dentro de un plazo razonable
después de haber recibido de esa persona una solicitud de entrega de las

mercaderias.

4, §1 el empresarioc no pone las mercaderias en poder o a disposicién de una

persona facultada para recibirlas dentro de un plazo de 30 dfas consgecutivos



contados desde la fecha expresamente acordada o, a falta de tal acuerdo, dentro
de un plazo de 30 dfas comsecutivos después de haber recibido de esa persona una
solicitud de entrega de lag wercaderias, la persona facultada para presentar una

reclamacidn por pérdida de las mercader{as podrd considerarlas perdidas.

Artfculo 6
Limitacidén de la responsabilidad

1. a) La responsabllidad del empresario por los perjuicios resultantes de la
pérdida o el dafio de las mercaderias, con arreglo a lo dispuesto en el artfculo 5,
estard limitrada a una suma que no exceda de B,33 unidades de cuenta por kilogramo

de pess bruto de las mercaderias perdidas ¢ dafisdas;

b) No obstante, si las wmercaderias se ponen en poder del empresario
inmediatamente después de un transporte por mar o por vias de navegacibn interior,
o si el ewpresario las entrega o ha de encregarlas para que sean objeto de tal
transporte, la responsabilidad del empresarlio por los perjulcios resultantes de la
pérdida o el daflo de las mercaderias, con arreglo a lo dispuesto en el articulo 3,
estard limitada a una suma que no exceda de 2,75 unidades de cuenta por kilogramo
de peso bruto de las mercaderfias perdidas o dafladas. A los efectos de este

pdrrafo, el tranmsporte por mar o por vias de navegaciSn interior comprende la

recoglida v la entrega en el puerto;

¢) Cuando la pérdida o el dafio de una parte de las mercaderias afecte al
valor de otra parte, se tendrd en cuenta el peso total de las mercaderfas perdidas

o dafladas y de las mercaderiss cuyo valor haya resultado afectado para determinar
el limite de respomsabilidad.

2. La responsabllidsd del empressric por retraso en la entrega de las
mercaderfas, con arreglo a lo dispuesto en el articulo 5, estard limitada a una
suma equivalente a dos veces y media la remuneracién gque deba pagidrsele por sus
servicios con xespecto & las mercaderise que hayan sufrido retraso, pero no

excederd de la cuantia total de la remuneracifn deblda por la remesa de que formen

parte esas mercaderias.

3. En ningln caso la responsabilidad scumulada del empresario por los conceptos

enunciados en los pirrafos 1 y 2 excederd del limite determinado en virtud del



pdrrafo 1 por la pérdida total de las mercaderias respecto de las cuales se haya

incurride en esa responsabilidad.

4. El empresario podrid pactar limites de responsabilidad superiores a los
establecidos en los p&rrafos 1, 2 y 3.

Artfculo 7

Aplicscidn a reclamaciones extracontractuales

1. Las exoneraclones y limites de responsabilidad establecidos en el presente
Convenio ser@n aplicables a toda accifn contra el empresario regspecto de la pérdida
¢ el dafic de las mercaderias, asi como respecto del retrasoc en la entrega,
independientemente de que la acciln ge funde en la responsabilidad contractual, la

respongabilidad extracontractual o en otra causa.

2. 81 se ejercita tal accidn contra un empleado o mandatario del empresario,

o contra otra pergona a cuyos gervicios éste recurra para la prestacidn de los
servicios relacionados con el transporte, ese empleado, mandatario o persona, si
prueba que ha actuado en el desempefio ordinarioc de sus funciones o encargo, podré

acogerse a las exomeraciomes y limites de responsabilidad que el empresarioc pueda

invocar en virtud del presente Convenio.

3. Sin perjuicio de lo dispuesto en el arriculo 8, la cuantfas total de las sumas
exigibles al empresaric y a cualquier empleado, mandatario o persona a que se
refiere el pirvafo anterior no excederd de los limites de respounsabilidad

establecidos en el presente Conwenio.

Articulo 8
Pérdida del derecho a2 la limitacidn de la responsabilidad

1. El empresario no podrd acogerse & la limltaciSn de la responsabilidad
establecida en el artfculo 6 sl se prueba que la pérdida, el dafic o el retraso
provinieron de una accidn o una omisidn del propioc empresaric o de sus empleados

o mandatarios realizada com Iintencién de causar tal pérdida, dafio o retraso, o
tremerariamente y a sablendas de que probablemente sobrevendrian la pérdida, el dafle

o &l retraso.



2. No obatante lo dispuesto en el pédrrafo 2 del articule 7, el empleado o
mandatario del empresario, u otra persona a cuyos servicies é&ste recurra para la
prestacidén de los servicios relacionados conm el transporte, no podrd acogerse a la
limitacién de la responsabilidad establecida en el artficulo 6 si se prueba que la
pérdida, el daflo o el retraso provinieron de una accidn o una omisidn de ese
empleado, mandatario o pergona reallizada con intencidn de causar tal pérdida, daflo
o retraso, o temerariamente y a sablendas de que probablemente sobrevendrfian la

pérdida, el dafic o el retraso.

Artfculo 9

Normas especiales relativas a las mercaderias peligrosas

S1 se ponmen en poder del empresario mercaderfas peligrosas que no estédn
marcadas, etiquetadas, embaladas o documentadas de conformidad con las leyes o
reglamentos sobre mercaderfas peligrosas aplicables en el pais en que se entreguen
las mercaderias, el empresario, sl en el momento de hacerse cargo de las

mercaderias no tiene de otro modo conocimieunto de su carfcter peligroso, tendrd

derecho:

a) a adoptar todas las precauciones que exijan las circunstancias del caso,
y en particular, cuando las mercaderfias comstituyan un peligre inminente parz las
personas o los blenes, a destrulr las mercaderias, & transformavlas en luofensivas
o a deshacerse de ellas por otros medios licitos sin que haya lugar al pago de una

indemnizacifn por el dafic o la destruccién de las mercaderias que ocasione la

adopcidn de esas precauciones; y

b} a ser reembolsado de todos los gastos gque le hubiere ocasionado la
adopcién de las medidas a que se refiere el apartado a) por la persona que no haya
cumplido la obligacién que le incumbis en virtud de las leyes o reglamentos

aplicables de informarle del caradcter peligroso de las mercaderfas.

Articulo 10

Derechos de garantia schbre las mercaderias

1. El empresario tendri un derecho de retencién sobre las mercaderias por los

gastos y los créditos devengados con ocasidn de los servicios relaclonados con el



transporte que haya prestado con respecto a esas mercaderias tanto durante el
periodo en que responda de ellas como posteriormente. Sin embargo, ninguna de
las disposiciones del presente Convenlo afectari a la validez, conforme a la ley
aplicable, de cualquier acuerdo countractual que amplie log derechos de garantfa

del ewpresario sobre las mercaderias.

2. El empresario no podré retener lss mercaderias si se le ofrece garantfa
suficiente por la suma reclamada o sl se deposita una suma equivalente en poder
de un tercero designado de comfin acuerdo o en una institucibn oficial en el Estado

donde el empresario teunga su establecimiento.

3. El empresario podrd, en la medida en que lo autorice la ley del Estado en que
se encuentren las mercaderfas, vender la totalidad o parte de las mercaderfas sobre
las que haya ejercido el derechc de retencidén conforme a lo dispuesto en este
articulo a fin de obtener la suma necesarir para el cobro de su crédito. Este
derecho de venta no se aplica a los contenedores, paletas u otros elementos de
transporte o embalaje andlogos que som de propiedad de una persoma que no es el
porteador ni el cargador y en los que flgura claramenre la marca de su propledad,
salvo en lo que concierne a los créditos del empresario nacidos de las reparaciones
o mejoras que ha efectuado en los contenedores, paletas u otros elementos de

transporte o embalaje andlogos.

4. Antes de ejercer el derecho a vender lse mercaderfas, el empresario deberd
hacer esfuerzos razonables para dar aviso de su intencidn al dueffo de las
mercaderias, a la persgona de quien las haya recibido y a ls persona facultada para
recibirlas., El empresario reundiri cuentas debidamente del saldo del producto de la
venta una vez deducidas las sumas adeudadas y los gastos razomables realizados en
la venta. EI derecho de venta se ejercerd por lo demfis de conformidad com la ley

del Estado en que se encuentren las mercaderias.

Artfculo 11

Aviso de pérdida, dafic o retraso

1. A menos que se dé al empresario aviso de pérdida o dafio, especificando la
naturaleza general de la pérdida o el dafio, a mds tardar el tercer dfa laborable
sigulente al de la fecha en que &ste haya puesto las mercaderfas en poder de la

persona facultada para recibirlas, el hecho de haberlas puesto en poder de esa



persona establecerd la presuncidn, salvo prueba en contrario, de que el empresario
ha entregado las mercaderfas tal como aparecen descritas en el documento por &1

emitido conforme al apartado b) del parrafo 1 del articulo 4 o, sl no se hublerxe

emitido ese documento, en buen estado.

2. Cuando la pérdida o el dafio no sean aparentes, las disposiclones del pédrrafo 1
se aplicarén igoealwmente si no se da avigo al empresario dentro de un plazo

de 15 dfas consecutivos contados desde la fecha en que las mercaderias hayan
llegado a su destinatario final, pero en ningin caso después de un plazo de 60 dias
consecutivos contados desde la fecha en que las mercaderfas hayan sido puestas en

poder de la persona faculrada para recibirlas.

3. Si el empresario participéd en un examen o una inspeccidn de las mercaderias en
el momento en que se pusieron en poder de la persovna facultada para recibirlas, no

se requerird aviso de la pérdida o el dafio que se hayan comprobado con ocasibn de

ese examen o inspeccién.

4. En caso de pérdida o dafio, cilertos o presuntos, el empresario, el porteador y
la persona facultada para recibir las mercaderfas se darfin todas las facilidades

razonables para la imspeccidn de las mercaderias y la comprobacidn del nilmero de
bultos.

5. No se pagard ninguna indemnizacidu por los perjulcios resultantes del retraso
en la entrega de las mercaderfas, a menos que se hava dado aviso al empresario
dentro de un plazo de 21 dfas consecutivos contados degde la fecha en que las

wercaderias hayan sido puestas en poder de la persona facultada para recibirlas.

Articulo 12

Pregeripeidn de las aceciones

1. Toda accidn ejercitada en virtud del presente Convenloe prescribirid si no se

ba incosdo un proceso judicial o arbltral dentro de un plazo de dos afios.

2. El plazo de prescripeildn empezarid a correr:

a) desde el dia en que el empresaric haya puesto las mercaderias o una parte

de ellag en poder o a disposicifn de una persona facultada para recibirlas, o



b) en caso de pérdida total de las mercaderias, desde el dfa en que la
persona facultada para presentar una reclamacibn reciba del empresarioc aviso de que
las mercaderfias se han perdido o desde el dia en que esa persona pueda cousiderar

perdidas las mercaderias de conformidad con el parrafo 4 del articulo 5, si esta

fecha es anterior.

3. El dfa en que empieza el plazo de prescripcién quedard excluldo del cémputo,

4, El empresario podrd en cualquier momento durante el plazo de prescripcidn
prorrogar ese plazo mediante aviso al reclamante. El plazo podrd ser prorrogado

nuevamente medlante otro aviso u otres avisos.

5. La accidn de repeticifn contra el empresario que corresponda al porteador u
otra persgona podréd ejercitarse incluso después de expirado el plazo de prescripcibn
establecido en los pérrafos anteriores, siempre que sea dentro de un plazo

de 90 dias contados desde que el porteador o esa otra persona haya sido declarado
responsable en virtud de una accidn ejercitada en contra suya, o haya satisfecho el
crédito en que se fundaba esa aceldn, ¥y que, dentro de up plazo razonable a contar
degde la presentacidn contra el porteador o esa otra persona de una reclamacidn que
pueda dar origeo a una acclén de repeticién contra el empresgario, se haya dado a

égte aviso de la presentacidn de tal reclamacién.

Articulo 13

Estipulaciones contractuales

1. Salvo que el presente Convenio disponga otra cosa, toda estipulacidn del
contrato celebrade por el empresario, o de cualquier documento firmado o emitido
por el empresario conforme a lo dispuesto en el artfculo 4, serd nula y sin efecto
en la medida en que se aparte directa o indirectamente de las disposgiciones del
pregente Convenio. La nulidad de esa estlpulacidn no afectard a la validez de las

demés disposicioves del contrato o documento que la incluya.

2. No obstante lo dispuesto en el pirrafo anterior, el empresario podré convenir
en aumentar la responsabilidad y las obligaciones que le incumben en virtud del

presente Convenio.



Artfculsn 14
Interpretacibn del Convenio

En la interpretaciépo del presente Convenio se tendrén en cuenta su carfcter

internacional y la necesidad de promover la uniformidad de su aplicacién.

Articulo 15

Convenlos internacionales de transporte

El presente Convenio no modificari los derechos nl las obligaciones que
resulten de un convenio internacional relativo al transporte interpacional de
mercaderfas con fuerza obligatoria en un Estado que sea parte en el presente
Convenio, o de cualquier ley de ese Estado por la que se d& efecto & un convenio

relativo al transporte internacional de mercaderias.

Artfculo 16
Unidad de cuenta

1. Lz unidad de cuenta a que se refiere el articulo 6 del presente Counvenilo es
el derecho especial de gire tal como ha eldo definido por el Fondo Monpetario
Internacional. Las cantidades wencionadas en el articulo 6 se expresarin en la
moneda nacional de un Estado seglin el valor de esa moneda en la fecha del falle o
en la fecha acordada por las partes. La equivalencia entre la moneda nacional de
un Estade Parte que sea miembro del Fondo Mometario Intermacional y el derechs
especial de giro se calculard segln el método de evaluacidn aplicado en la fecha
de que se trate por sl Fondo Monetario Intevnscional en sus operaciones vy
transacciones. La equlvalencila entre la moneda nacional de un Estado Parte que
no sea mlembro del Fondo Monetario Internacional y el derecho especial de giro

se calculard de la manera que determine ese Estado.

2. El cé8lculo mencionado en la filtima frase del pdrrafo anterior se efectuard de
manera que, en 1o posible, expreme en la woneda nacional del Estado Parte el mismo
valor real que en el articulo 6 se expresa en unidades de cuenta. Los Estados
Partes comunicarén suv método de célculo al depositario en el momento de la filrma

o 8l depositar su lnstrmento de ratificacibn, aceptacidn, aprobacibn o adbesibn

y cada vez que se produzca un camblo en el método de ese cdleculo.



CLAUSULAS FINALES

Articulo 17
Depositario

El Secretario General de las Naclones Unidas es el depositario del

presente Convenio.

Artfculo 18

Firma, ratificacifn, aceptacidn, aprobacifn, adhesibn

1. El presente Convenio egtara ablerto a la firma en la sesidn de clausura de la
Conferencia de las Nacioneg Unidas sobre la Responsabilidad de los Empressriocs de
Terminales de Trausporte en el Comercio Internacional y permaneceri abierto a la

firma de todos los Estados en la Sede de las Naciones Unidas, Nueva York, hasta
el 30 de abril de 1992.

2. El presente Convenio estard sujeto a ratificacién, aceptacibn o aprobacifén por

los Estados signatarios.

3. El presente Convenlo estard ablerto g la adbesidn de todos los Estados que

no sean Estados slgnatarios desde la fecha en que quede abierto a la firma.
4. Los instrumentos de ratificacién, aceptacién, aprobacidén o adhesién ae

depositarén en poder del Secretario Genmeral de las Naclopes Unidas.

Artficulo 19

Aplicacién a las unidades territoriales

1. Todo Estado integrado por dos o més unidades territoriales en las que sean
aplicables dietintos sistemas juridicos en relacibn con las materias objeto del
presente Convenlo podré declarar en el momento de la firma, la ratificacién, la
aceptacidn, la aprobacidu o la adhesido que el presente Convenio se aplicard a
todas sus unidades territoriales ¢ 8dlo a una o varias de ellas y podrid en

cualquier momento sustituir por otra su declaracién original.



2. En esas declaraciones se hard constar expresamente a qué unidades

territoriales se aplica el Convenilo.

3. 81, en virrud de una declaracién hecha conforme a este artficulo, el presente
Convenio se aplica 8 una ¢ varias de las unidades territoriales de un Estado Parte,

pero no a todas ellas, el presente Convenio sdlo seré aplicable:

a) sl los servicios relaclonasdos con el tramsporte som prestados por un
empresario cuyo establecimiento esté situado en una unidad territorial a la que

se aplique el Convenio,

b} ¢l los servicilos relacionados con el tramsporte se prestan en una unidad

territorial a la que se aplique el Convenio, o

c) si, de conformidad con las normas de derecho interpacional privado, los
servicios relacionadog con el transporte se rigen por la legislacidn en vigor en

una unidad territorial a la que se aplique el Coovenio.
4, 81 un Estado no hace ninguns declaracidn couforme al pérrafo 1 de este

articulo, el Convenilo se aplicara a todas las unidades territoriales de ese Estado.

Artfcule 20

Efecto de las declaraciones

1. Las declaraciones hechas conforme 2l articule 19 en el momente de la firma

estarin sujetas & confirmacién cuando se proceda a la ratificacién, la aceptacidn

o la aprobacibn.

2. Las declaraciones y las confirmaciones de declaraciones se hardn counstar por

egscrito y ae notificarfn formalmente al depositario.

3. Tods declaracidn surtird efecto en el momento de la entrada en vigor del
presente Convenio respecto del Estado de que se trate. No obstante, toda
declaracién de la que el depositaric reciba notificacién formal después de esa
entrada en vigor surtird efecto el primer dfa del mes siguiente a la expiracidn
de un plazo de geis meses contados desde la fecha en gue haya sido recibida por

el deposgitarie.



4, Todo Estado que haga una declaracién conforme al artfculo 19 podrad retirarla

en cualquier momento mediante notificacidén formal hecha por escrito al depositario.
Este retiro surtird efecto el primer dia del mes siguiente a la expiracién de un

plazo de geis meses contados desde la fecha en que el depositario haya recibido la
notificacidn.

Artfculo 21

Reservas

Ne se podrén hacer reservas al presente Convenio.

Articuleo 22

Entrada en vigor

1. El presente Convenio entrard em vigor el primer dia del mes siguiente a la
expiracidn del plazo de un afio contado desde la fecha en que haya sido depositado

el quinto {nstrumento de ratificacidn, aceptacién, aprobacidn o adhesibn.

2. Para cada Estado que llegue a ser Estado Contratante en el presente Convenio
después de la fecha en que se haya depositado el quinto instrumento de ratificacidn,
aceptacidn, aprobaclén o adhesidn, el Convenio entrard en vigor el primer dfa del
mes siguiente a la explracifén del plazo de un afic contado desde la fecha en que

haya sido depositado el insrrumento pertinente en nombre de ese Estado.

3. Cada Estado Parte aplicard las disposiciones del presente Comvenio a los
servicios relacionados con el transporte concernmientes a las mercaderias de las que

el empresario se haga cargo en la fecha de entrada en vigor del presente Convenio

respecto de ese Estado o despuis de esa fecha.

Articuls 23
Revigidn y enmienda

1. El depositario convocarad una counferencia de los Estados Contratantes en el

presente Convenio para revisarlo o enmendarlo si lo soclicita al menos un tercio

de los Estsados Partes.



2. Se entenderd que todo instrumento de ratificacién, aceptacibn, aprobacibn
o adhesidn depositado después de la entrada en vigor de una enmienda al presente

Counvenio se aplica al Convenio enmendado,

Articule 24
Revisitn de los limites de yesponsabilidad

1. A peticifn de al menos un cuarto de los Estados Partes, el depositario
convocard una reunifn de una comisifn integrada por un representante de cada Estado

Contratante para estudiar el aumento ¢ la disminucifn de las cuantias establecidas
en el articulo 6.

2. $1 el presente Convenio entra en vigor més de cinco afios después de haber sido

ablerto a la firma, el depositario convocari una reunidn de la Cowmisidn demtro del

primer afioc sigulente a su entrada ean vigor.

3. La reunién de la Comisifo se celebrard al mismo tiempo y en el mismo lugar

que el sigulente perfodo de sesiones de la Comisién de las Naciones Unidas para

el Derecho Mercantil Internacional.
4, Para determinar sl los limites deben ser modificados y, en caso afirmacivo,
en qué medida, se tendrdm en cuenta los criterios siguientes, determinados sobre

una base internacional, y cualquier otro criterio que se estime pertinente:

a) La cuantia en que ge hayao modificade los limites de responsabilidad de

cualquier convenlo relative al transporte;

b) El valor de las mercaderfas manipuladas por los empresarlos;

c) El costo de los servicios relaclonados com el transporte;

d) Las primas de seguros, en particular el geguro de la carga, el seguro

de responsabilidad del empresaric v el segurc gque cubra losg accidentes laborales;

&) El nivel medio de la indemnizacidn de dafios y perjuicios a que sean

condenados los empresarios por la pérdida o el dafic de las mercaderias o por el

retraso en su entrega,; ¥



£) Los gastos de electricidad, combustible y otros servicios pGblicos.

5. La Comisién aprobari las enmiendas por mayoria de dos terclios de sus miembros

presentes y votantes.

6. No se podrd examinar ninguna enmienda de los limites de responsabilidad
propuesta en virtud de este ertfculo antes de la expiracibn de un plazo de cinco

afios contados desde la fecha en que el presente Convenio haya quedado sbierto a

la £irma.

7. Toda enmienda aprobada de conformidad con el parrafo 5 serd vnotificada por el
depositario a todos los Estados Contratantes. La enmienda se entenderd que ha sido
aceptada a la expiracibfn de un plazo de 18 meses contados desde que haya sido
notificada, salvo que dentro de ese plazo al menos un tercio de los Estados que
eran Estados Partes en el momento de la aprobacién de la enmienda por la Comisidm
hayan comunicado al depositario que no la aceptan. La enmienda que se tenga por
aceptada de conformidad con este pdrrafoc entrard enm vigor para todos los Estados

Partes 18 meses después de su aceptacién.

8. El Estado Parte que no haya aceptado una enmienda quedarf no obatante obligado
por ella, a menos que denuncie el pregente Convenio a m#s tardar un mes antes de la
entrada en vigor de la enmienda. Ess denuncila surtird efecto cuando la emnmienda

entre en vigor.

9. Cuando una emmienda haya sido aprobads de conformidad con el parrafo 35, pero
no haya expirado todavia el plazo de aceptacidn de 18 meses, todo Estado que llegue
a ser Estado Parte en el presente Convenio durante ese plazo quedar& obligado por
la enmienda si &sta entra en vigor. El Estado que llegue a ser Estado Parte
después de expirado ese plazo quedard obligado por las enmiendas que hayan sido

aceptadas de conformidad con el pérrafo 7.

10. El limite de responsabilidad aplicable serd el que, de conformidad con los
pirrafos anteriores, esté en vigor en la fecha en que sobrevino el hecho que causé

la pérdida, el dafio o el retraso.



Articulo 25

Denuneila

1. Todo Estado Parte podré denunciar el presente Convenio en cualquier momento

mediante notificacidén hecha por escrite al depositario.

2. Sin perjuicio de lo dispuesto en el pérrafo B del artfculo 24, la denuncia
surtird efecto el primer dfa del mes siguiente & la expiracifn del plazo de um affo
contado desde la fecha en que la notificacién haya sido recibida por el depositario.
Cuando en la notificacibén se establezca un plazo mis largo, la denuncia surtird

efecto a la expiracifn de ese plazo, contado desde la fecha en que la netificacibn

haya sido recibida por el depositario.

HECHO en Viena, el dfa diecinueve de abril de mil novecientos novents y uno,
en un golo original, cuyos textos en 4rabe, chino, espaifiol, francés, inglés y ruso

son igualmente auténticos.

EN TESTIMONIO DE LO CUAL, los plenipotenciariocs infrascrites, debldamente

autorizados por sus respectivos Goblernocs, hao firmado el presente Convenilo.
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I hereby certify that the
foregoing text is a true copy of
the United Nations Conventlion on
the Liabllity of Operators of
Transport Terminals in
International Trade, concluded at
Vienna on 19 April 1991, the
original of which is deposited with
the Secretary-General of the
United Nations.

For the Secretary-General,
The Legal Counsel:

Je certifie que le texte gui
précede est une copie conforme de
la Convention des Nations Unies sur
la responsabilité des exploitants
de terminaux de transport dans le
commerce international, conclue 2a
Vienne le 19 avril 19%1, dont
l’original se trouve déposé aupres
du Secrétaire général de
1’0Organisation des Nations Unies.

Pour le Secrétaire général,
Le Conseiller juridique :

ot 150 et

Carl-August Fleischhauer

United Hations, New York
30 May 1991

Organisation des Nations Unies
New York, le 30 mai 1991
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